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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

(Original Application No. 1243 of2024) 

IN THE MATTER OF: 
Manu Rathi & Anr. ..... Applicant 

Versus 
State of Uttarakhand & Ors. ..... Respondents 

REPLY /RESPONSE FILED BY THE RESPONDENT N0.8 i.e. 

MIS SAGAR PULP & PAPER MILLS LTD. 

MOST RESPECTFULLY SHEWETH: 

1. That the present Reply/Response has been filed by the Respondent 

No.8 i.e. M/s Sagar Pulp & Paper Mills Ltd. [hereinafter referred 

to as the "answering Respondent"]. That the answering 

Respondent is filing this present Reply/Response through Sh. Anil 

Kumar, who, being the director of the Respondent No.8, is duly 

authorized to sign & verifY this present Reply/Response, to fi le 

documents, to sign Vakalatnama, to depose before this Hon 'ble 

Tribunal and to do all such other act (s) as may be necessary for 

this present Reply/Response. 

2. That at the outset, the answering Respondent denies each and all 

the statements, averments and allegations made with respect to the 

answering Respondent by the Applicant in the captioned Original 

Application which are contrary to or inconsistent with what has 

been stated herein below and the said contents are deemed to be 

specifically denied and set traversed in seriatim. 

3. That the answering Respondent is a company registered under the 

Companies Act, 1956 having its manufacturing Unit at: Khasra 
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No. - 1411, 2.5 KM Stone Mangalore- Deoband Road, Village­

Mundet, Roorkee, District - Haridwar, Uttarakhand. That the 

answermg Respondent 1s engaged m the business of 

manufacturing & sale of kraft paper/poster/tissue paper from 

waste paper depending on the current market requirement. That 

the answering Respondent has a single paper machine for the said 

kraft paper/poster/tissue paper production. 

4. That the answering Respondent is a compliant unit and is operating 

its unit with all the necessary permissions, licenses and/or Consent 

to Operate. That the answering Respondent is duly following all 

the directions /guidelines issued time & again by the statutory 

authorities and is following all the law which are necessary to 

operate the industry. That the answering Respondent carries out its 

operation in such a way so as to protect & preserve the 

environment and also is committed to deliver to the consumer, 

products that meet high quality specifications for which very 

stringent quality measures are followed by the answering 

Respondent in its various stages of the manufacturing process. 

5. That the answering Respondent had valid consents both under the 

Water (Prevention and Control of Pollution) Act, 1974 as well as 

Air (Prevention and Control of Pollution) Act, 1981 which are 

valid till31.03.2028. That the answering Respondent also have the 

Authorization under the provisions of Hazardous and Other 

Wastes (Management and Transboundary Movement) Rules, 2016 

which is also valid till 31.03.2028. Copy of the Consolidated 

Consent to Operate under Section 25 of the Water (Prevention and 

Control of Pollution) Act, 1974 and under Section 21 of the Air 

(Prevention and Control of Pollution) Act, 1981 and Authorization 
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under Rule - 6 (2) of the Hazardous and other Wastes 

(Management and Transboundary Movement) Rules 2016 is 

annexed as Annexure: RS/ A. 

6. That the industrial waste water generated by the answenng 

Respondent is treated by the answering Respondent with an 

Effluent Treatment Plant (ETP) consists of Vibro Screen, 

Equalization Tank, Primary Clarifier, Aeration Tank, Secondary 

Clarifier, Collection Tank, Pressure Sand Filter - Tertiary 

Treatment System, Sludge Drying Beds. 

7. That the combined effluent is pumped to vibro screen for removal 

of fibres followed by treatment through primary clarifier for 

further settling of suspended matter by gravity. That the overflow 

of the primary clarifier is treated in the aeration tank equipped with 

diffused aerators to degrade the organic matter with the help of 

micro-organism especially grown and maintained in aeration tank. 

That the organic matter present in the effluent is thus converted to 

stable end products without any nuisance and health hazards. That 

nutrients are also provided to maintain healthy bio-sludge by 

adding urea & DAP. That the overflow of aeration tank is passed 

through secondary clarifier fro removal of active bio-mass. That 

the treated effluent (overflow of secondary clarifier) is passed 

through pressure sand filter for further removal of suspended 

matter to comply the standards. That the part of underflow of the 

secondary clarifier is returned to aeration tank to maintain the 

desired level of MLSS. That the excess bio sludge is dried using 

sludge beds for disposal. Copy of the ETP Adequacy Report 

prepared by Central Pulp & Paper Research Institute, Saharanpur 

(U.P.) is annexed as Annexure: R8/B. 
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8. That electromagnetic flow-meter is duly installed at the outlet of 

the Effluent Treatment Plant (ETP) of the answering Respondent. 

That Online Monitoring System (OCEMS) have been duly 

installed at the outlet of the Effluent Treatment Plant (ETP) ofthe 

answering Respondent which have been connected to the servers 

of both the Central Pollution Control Board (CPCB) and Uttar 

Pradesh Pollution Control Board (UP PCB). Photographs of the 

electromagnetic flow-meter and the Online Monitoring System 

(OCEMS) are collectively annexed as Annexure: R8/C (Colly). 

9. That the answering Respondent, being a responsible corporate 

citizen, keeps a regular check by itself on the pollution control 

equipments installed by it in its unit and time & again analysis the 

parameters of both the treated effluent and gaseous emissions 

generated by the unit of the answering Respondent. That various 

test reports of both the treated effluent as well as gaseous 

emissions generated by the unit of the answering Respondent 

shows that their parameters are well within the prescribed limits 

and, therefore, the answering Respondent is duly complying with 

the environmental norms. Copy of the Ground Water (Pre­

Monsoon) Test Report dated 15.06.2025 issued by ECON 

Laboratory & Consultancy LLP, Dehradun, Uttarkhand is annexed 

as Annexure: R8ill. 

I 0. That the allegations raised by the Applicant in the captioned 

Original Application is that the answering Respondent is burning 

the plastic waste and is also discharging the industrial effluent in 

open filed. That this Hon'ble Tribunal, vide Order dated 

22.10.2024, constituted a Joint Committee comprising the 
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Member Secretary, Uttarakhand Pollution Control Board 

(UKPCB), representative of Member Secretary, Central Pollution 

Control Board (CPCB), RO, Ministry of Environment, Forest and 

Climate Change (MoEF&CC), Dehradun and District Magistrate 

Haridwar. That this Hon 'ble Tribunal, vide the said Order dated 

22.1 0.2024, has also directed that said Joint Committee to visit the 

site, ascertain the extent of violation of environmental norms by 

the answering Respondent and also suggest the remedial measures. 

11. That in compliance of the aforesaid Order dated 22.10.2024 issued 

by this Hon'ble Tribunal, a Joint Committee comprising of 

officials from Regional Office, Ministry of Environment, Forest 

and Climate Change (MoEF&CC), Dehradun, Central Pollution 

Control Board (CPCB). Uttarakhand Pollution Control Board 

(UKPCB) and representative from District Administration, 

Haridwar was constituted to verify the issues raised by the 

Applicant in the captioned Original Application. 

12. That the said Joint Committee inspected the unit of the answering 

Respondent on 17.12.2024 and 01.02.2025. That the said Joint 

Committee on 13.02.2025 filed an Inspection Report before this 

Hon'ble Tribunal, which is duly available at the web-site of this 

Hon 'ble Tribunal. 

13. ANALYSIS OF THE INSPECTION REPORT DATED 

13.02.2025 FILED BY THE JOINT COMMITTEE: 

(A) That the unit of the answering Respondent was found 

operational at the time of inspection by the Joint Committee 

on 17.12.2024 and 01.02.2025. 
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(B) That the answenng Respondent has valid Consolidated 

Consent to Operate under Section 25 of the Water 

(Prevention and Control of Pollution) Act, 1974 and under 

Section 21 of the Air (Prevention and Control of Pollution) 

Act, 1981 and Authorization under Rule - 6 (2) of the 

Hazardous and other Wastes (Management and 

Transboundary Movement) Rules 2016, which is valid till 

3 I .03 .2028. That the answering Respondent has also 

obtained amended CCA vide letter dated 06.02.2025 from the 

Uttarakhand Pollution Control Board (UKPCB ). 

(C) That the answering Respondent has consented production of 

1500 MT/Month (50 MT/Day), however, the actual average 

daily production as per log book data from 0 I .1 0.2024 to 

16.12.2024 is 35.48 MT/Day. That, therefore, the actual 

production of the answering Respondent is well within the 

consented production. 

(D) That the answering Respondent has two number ofborewells. 

That the permitted withdrawal quantity in 503 KLD whereas 

the actual average daily withdrawal quantity is 226.95 KLD, 

which IS well within the permitted limit. That 

electromagnetic flow meter with totalizer are duly installed 

at both the said borewells. 

(E) That the answenng Respondent had No-Objection 

Certificates (NOCs) for both of its borewells issued by the 

Central Ground Water Authority (CGWA) which were valid 

till 12.03.2023, however, the answering Respondent has duly 

applied for the renewal of the said No-Objection Certificates 
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(NOCs) on 06.03.2023. Copy of Application for renewal of 

the No-Objection Certificates (NOCs) dated 06.03.2023 IS 

annexed as Annexure: R8/E. 

(F) That as per the Consolidated Consent to Operate under 

Section 25 of the Water (Prevention and Control of Pollution) 

Act, 1974 and under Section 21 of the Air (Prevention and 

Control ofPollution) Act, 1981 and Authorization under Rule 

-6 (2) of the Hazardous and other Wastes (Management and 

Transboundary Movement) Rules 2016, the answering 

Respondent is permitted to discharged 124 KLD of treated 

effluent. 

(G) That the answering Respondent has duly installed an ETP. 

That the answering Respondent has duly installed 

electromagnetic flowmeter with totalizer at ETP Inlet, ETP 

outlet and at line carrying recycled effluent from ETP back to 

process. That the answering Respondent has also duly 

installed OCEMS at ETP outlet. 

(H) That the Joint Committee has collected samples from ETP 

inlet, ETP Outlet and aeration tank of the answering 

Respondent. That the analysis results of the said samples 

shows that the parameters of the said samples are well within 

the prescribed norms and, therefore, the answering 

Respondent is a compliant unit. 

(I) That the answering Respondent has installed 01 no. of boiler 

of capacity 6 TPH. That the answering Respondent is using 

bagasse i.e. leaves and garden trimmings as fuel in its said 
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boiler. That, therefore, the allegation raised by the Applicant 

with respect to the burning of plastic waste is false. That the 

answering Respondent has provided stack of height 30 meter 

attached with its said 6 TPH boiler equipped with multi 

cyclone and wet scrubber as APCDs. That the stack emission 

norms are well within the prescribed norms. 

(1) That for the disposal of ash generated by the answermg 

Respondent, the answering Respondent has an agreement 

with Mr. Dev Sharma S/o Sh. Chaman Lal R/o 281, Mundet, 

Manglore Town, Haridwar, Uttarakhand. 

(K) That the answering Respondent has an agreement with M/s 

Suraj Plastic Company, Khasra No. 360, Manglore Road, 

Landhora, Haridwar, Uttarakhand for the disposal of plastic 

waste generated by the answering Respondent. Copy of the 

Agreement dated 04.04.2025 with M/s Suraj Plastic 

Company, Haridwar, Uttarakhand is annexed as Annexure: 

R8/F. 

(L) That the answering Respondent is sending its mixed sludge 

(primary & secondary biological sludge) to a contractor, 

namely, Siddique Traders for making sun drying boards. That 

the answering Respondent has an agreement with M/s K 

Nandni Refinery Pvt. Ltd., Bareilly (U.P.) for the disposal of 

used oil. Copy of the Agreement dated 23.05.2025 with M/s 

K Nandni Refinery Pvt. Ltd., Bareilly (U.P.) is annexed as 

Annexure: RS/G. 
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(M) Submissions with respect to the "Key Issue" raised in the said 

Inspection Report dated 13.02.2025~ 

(i) Actual plastic waste generation (0.563 MT/day) is lower 

than the potential plastic waste generation ( 1.39 

MT/day): In this regard it is submitted that the 

answering Respondent is duly maintaining the log book 

of the plastic waste generated and disposed by the 

answering Respondent. That the answering Respondent 

has an agreement with M/s Suraj Plastic Company, 

Khasra No. 360, Manglore Road, Landhora, Haridwar, 

Uttarakhand for the disposal of plastic waste generated 

by the answering Respondent. 

14. That from the afore-mentioned facts, it is clear that the answering 

Respondent is a compliant unit and is operating its unit with all the 

necessary permissions, licenses, Consent to Operate and/or No 

Objection Certificates (NOCs). That the answering Respondent is 

duly following all the directions /guidelines issued time & again 

by the statutory authorities and is following all the law which are 

necessary to operate the industry. 

PRAYERS: 

In the facts and circumstances as stated above, it is therefore, most 

respectfully prayed that this Hon'ble Tribunal may graciously be 

pleased to: 

(i) Dismiss the Original Application being O.A. No. 1243 of 2024 

titled as "Manu Rathi & Anr. Vs. State of Uttarakhand & Ors." 

filed by the Applicant in as far as it is related with the answering 

Respondent i.e. M/s Sagar Pulp & Paper Mills Ltd; 

9 
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-------------------- -- -

Pass such. other/further order(s) as this Hon'ble Tribunal may 

deem fit and proper in the facts & circumstances of the case. 

SAGAR PULP t. Pt>.~R Ml~ 
~ Director 

RESPONDENT N0.8 

ANUBHA V ANAND ARON, ABH ANAND 

Place: NEW J)ft.Hf 
Date: ~ J 01 J ?--o ')..-j ..-

(Advocates for the Respondent No.8) 
A-901, Apex Golf Avenue, Sector-I, 

Greater Noida (West), U.P.- 201 306 
~ob: 9811764256,9582416270 

Email: abhinav.legal@gmail.com 

/0 
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~~ 
BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI · 

(Original Application No. 1243 of2024) 

EMATTEROF: 
nu Ratbi & Anr. • •••• Applicant 

Versus 
•.•.• Respondents 

AFFIDAVIT 

I, Anil Kumar aged about 65 years S/o Sh. Suganchand, director of M/s Sagar Pulp & 

Paper Mills Ltd. having its Unit at: K.hasra No. - I 4/1 , 2.5 KM Stone Mangalore -

Deoband Road, Village - Mund~t, Roorkee, District - Haridwar, Uttarakhand (the 

Respondent. No.8 herein) do hereby solemnly affi~ state as under:-

1. That I am the director ofM/s Sagar Pulp & Paper Mi1Is Ltd. (the Respondent No.8 

2. 

3. 

herein) and I am well conversant with the facts of the case, as such I am 

. competent to swear this affidavit. 

That the accompanying Reply/Response has been drafted by my Counsel · under 

my instruction and the content of the same have not been repeated he~ in for the 

sake of brevity and the same may kindly be read as part and parcel of the present 

Affidavit. 

That I have read and understood the content ofthe accompanying Reply/Response 

and present Affidavit and the same are true and correct to my knowledge and 

nothing material has been concealed there from~AGAR PULP & PAP~R MILLS LIMITE~ 

~\l -
~ DEPoR~tpr 

VERIFICATION: 

Verified at Arz,u.·' on this day of I? ( f / 202~ that the contents of the above affidavit 

are true and correct to the best of my knowledge and belief. Nq part of it is false and 

_nothing material has been concealed therefore . . SAGAR PULP & PAPER M\LLS L\MITED 

;-'/'-,· 

~ll-----
Director 

V R'r~ED 
~ • ... : 7:'- t~/ 1 ~fl':); ,­
. :~··'~>~ .. 0 'a ~ha . Snarma 

. .Advocate & 1-J,tary 
Roo~-. ~ ~- Oistt. $-iaridw~r · • , '! * 

R~ No -1857.1;'_-•. r • • 

DEPONENT . 

f . 
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W'i~LiFE G2Q 
~-.-. 

HEAD OFFICE 
Uttarakhand Pollution Control Board 

"Gaura Devi Paryavaran Bhawan" 

)2--

,,..,_, \,~·;!} Lifestylf~ For 
ui!PCII '{{,1 Environment •+-,.._.. 

-·~· · .. --.. -.... - 468, IT Park, Sahastradharn Road, Debra Dun 
E-mail : msukpcb@yahoo.com, Phone No.-0135-2607092 

Letter No: UKPCB/110/Con/S-201/2023/ lf60 

To, 
M/s Sagar Pulp and Paper Mills Ltd., 
Kbasra No.-14/1, 2.5Km, Manglore-Dcoband Road, . 
Viii- Mundet, Roorkee, Distt- Haridwar. 

Date: f4f07.2023 
REGD.POST 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA 
(Consolidated Consent & Authorization) under Section- 25 of the "Water (Prevention& 
Control of Pollution) Act., 1974"and under Section- 21 of the "Air (Prevention & Control of 
Pollution) Act, 1981 "and Authorization under "Rule -6(2)"of the "Hazardous and Other 
Wastes (Management and Transbouudary Movement) Rules, 2016"notified under 
"Environment (Protection) Act, 1986"as applicable (to be referred hereinafter as Water 
Act, Air Act and HW Rules respectively). 

CAF ID - 11236 
CCA (Renewal) 
Date :- 27.03.2023 

Application no. 3816046 

CCA is hereby granted to M/s Sagar Pulp and Paper Mills Ltd located at Khasra No.-
14/1, 2.5Km, Manglore-Deoband Road, Viii - Mundet, Roorkee, Distt- Haridwar (Lat.-
29.7642790, Long.- 77.839417°) subject to the provisions of the Water Act, Air Act and 
Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 
2016 and the orders that may be made further and subject to following terms and conditions: -

1. This CCA is granted for the period upto 31/03/2028 from the date of issuance of this 
letter, under Section-25 of the "Water (Prevention & Control of Pollution) Act, 1974. 

2. This CCA is granted for the period upto 31/03/2028 from the date of issuance of this 
letter, under Section-21 of the "Air (Prevention & Control of Pollution) Act, 1981. 

3. This CCA is granted for the period upto 31/03/2028 from the date of issuance of this 
Jetter, under Hazardous and Other Wastes (Management and Transboundary Movement) 
Rules, 20 16" notified under "Environment (Protection) Act, 1986. 

4. Production Capacity 

S.No. Raw material 
per day 

I. 
WastePaper 
(1800 TPM) 

AKD 
II. (15 TPM) 

Alum 
ill. (15TPM) 

Declared by the unit Permitted by State Board 

Final Prodm~ts & By-
Raw material 

products per month 
per day 

Waste Paper 
(1800 TPM) 

Craft/Poster Paper AKD 
(1500 MT/Month) (15 TPM) 

Alum 
(15 TPM) 

Clean Environment and Healthy Life Style 
·w~wli<N°1 <r ~ uftq.r ~ 

Final Products & By-
products per month 

Craft/Poster Paper 
(1500 MT!Month) 

Page I 
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Rosin Rosin 
IV. (lOTPM) (10 TPM) 

Soap stone Soap stone 
v. powder powder 

(50 TPM) (50 TPM) 

5. Production Process Infrastructure 

s. Details Declared by the unit Permitted by the 
No Numbers Usage I Process operation Board 

1. Pulper 01 Pulping Yes 

2. Disc Filter 02 Thickening Yes 

3. DAF/Fibre recovery system 02 Fibre Recovery Yes 
4. Paper machine 01 Manufacturing of Yes 

Craft/Poster Paper 
1. Umt shall obtam pnor approval before making - any modification m 

product/process/fuel/plant machinery, failing to which this consent would be deemed 
void. 

ii. The unit shall inform SPCB and CPCB regarding shut down as well as resumption of 
manufacturing operations. 

iii. The unit shall maintain record of daily production in tons per day in a log book duly 
signed daily by authorized signatory/competent authority. 

6. \Vater Conservation Measures 
A. Fresh water consumption 

1. Categorization of existing groundwater area: Safe 
2. The unit shall obtain NOC of CGW A/SGW A (in case of use of river water, permission 

from irrigation department) before start of ground water (freshwater) extraction and 
shall strictly comply with the various conditions as mentioned in the CGW A/SGWA 
NOC/irrigation dept. 

3. Status ofNOC from CGW A/SGWB: Applied 
4. If Granted: Number ofNOC and Validity:- Applied renewal 
5. Details of Artificial recharge system/rain water harvesting unit (if any) installed with 

capacity 
6. Details of piezometer installed i.e., numbers with coordinates to be provided. 

7. This CCA is valid for details w.r.t fresh water as mentioned below: 

Declared by the Unit Permitted by NOC issued 
by CGW A/Board 

Source of fresh water Borewell Borewell 
No. ofborewelf ------ ------- --

Daily quantity of water 350KLD 503 KLD 
to be abstracted 

*In case of units adopting Zero Liquid Discharge (ZLD), the unit shall withdraw the fresh water 
only to cater the losses in water accrued during industrial processes. 

8. The specific water consumption shall not exceed values mentioned below as per 
consented product type. 

Category Specific Water Consumption not to 

Clean Environment and Healthy Life Style 
't<l194lii<I~OJ "if ~ iifiq;f "Mt 

exceed 
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RCF and Market Pulp Based Paper Mills <12KL per Ton of paper produced 
producing unbleached grades of 

papers,paperboards and Newsprints 
9. Unit shall install separate sealed, calibrated Electro Magnetic Flow meters with flow 

totalizer at all water abstraction sources, utilization lines- process, domestic and 
boiler. 

10. The unit shall maintain record of daily fresh water consumption (initial reading & final 
reading) in a log book (in m3/day and m3/t paper) duly signed daily by authorized 
signatory/competent authority 

1 1. Unit shall maintain separate logbooks for quantity of freshwater consumed in production 
section, boiler feed, domestics consumption and other points of utilization. 

12. All the pipelines carrying fresh water/back water should be coloured as per protocol. 
13. The unit shall install Piezometric well within the premises to monitor the level of ground 

water and shall analyse the quality of ground water annually. 

B. Trade effluent treatment and discharge: -
I . This CCA is valid for the quantity of maximum daily trade effluent generation as 

mentioned below: 

Declared by the unit Permitted 
Maximum daily 124 KLD 124 KLD 
discharge of trade Technology of ETP up to 
effluent secondary/tertiary 
Treatment facility a. Capacity of ETP I 709 KLD a. Capacity ofETP I 709 KLD 

b. Technology of ETP up to b. Technology of ETP up to 
secondary/Tertiary secondary/Tertiary 

Discharge/recycling/r Surface water bodies: Surface water bodies: 
e-use point I. ETP (Lat.-29. 764765°, 1. ETP (Lat.-29.764765°, 

Long.-77.839747°) Long.-77.839747°) 
2. Shila Nala (Lat.- 2. Shila NaJa (Lat.-

29.764884°, Long.- 29.764884°, Long.-
77.839925°) 77.839925°) 

2. The quantity of maximum specific trade effluent discharge shall be as specified 
below: 

Category 
Specific Trade Effluent Discharge, not to 
exceed 

RCF andMarket PulpBased Paper 280 KLD (7.5 KL per Ton of paper produced) 
Mills producing bleached grades of 
papers, paperboards and newsprints 

3. The applicant shall operate Effluent Treatment Plant consisting of Primary, Secondary 
and tertiary treatment as is required with reference to influent quantity and quality. 

4. The treated effluent shall be recycled to the maximum extent (atleast 40%) in the process 
and the remaining treated effluent after achieving the norms as mentioned below shall be 
disposed off into the drain Shila NaJa First order (Lat.-29.764884°, Long.-77.839925°) 
ETP outside/second order outside with lat. ...... , Log- ........ KBii River. 

Parameters 

pH 
TSS, mg/1 

Norms for Agro Norms for RCF bleached 
based paper mill pulp & paper mill 

6.5-8.5 6.5-8.5 
<30 <100 

Clean Environment and Healthy Life Style 
'tiliB4llf4xol q-~ uft<R ~ 

Norms for RCF 
unbleached grade paper 

6.5-8.5 
<30 
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-

BOD, mg/1 :S20 <30 <20 

COD, mg/ ~200 <250 <150 

TDS, mg/l :: 1800 < 1600 < 1600 

Color, PCU ~250 < 150 < 150 

AOX, mgll :S8 - -
SAR ~10 - -
"' In case of stoppage of functtonmg of ETP, productiOn has to be stopped Immediately 

and this Board has to be intimated by fax/phone/email with a report in this regard to be 

dispatched immediately. 

5. Effiucnt Treatment Plant shall be stabilised prior to the resumption of manufacturing 
operations. 

6. The unit shall install a flow meter with totalizer on the recycling pipe line from ETP and 
the flowmeter should be connected to State/CPCB Server. 

7. Flow measuring devices should be provided for measurement of quantity of industrial 
effiuent generated, industrial effluent recycled and industrial effluent discharged. 
Logbook for the same shall be maintained by unit. 

8. The unit shall maintain daily record/log book of raw material (waste paper) consumption, 
chemical consumption (process & ETP separately), paper production, energy 
consumption (process & ETP separately). 

9. Sampling points should be installed at ETP inlet, ETP outlet, and effluent recirculation 
lines and at other points as deemed necessary. 

I 0. The unit shall install OCEMS at ETP outlet for the parameters flow, pH, TSS, BOD & 
COD and provide connectivity with CPCB and SPCB server as per the guidelines issued 
by CPCB. 

II. The unit will ensure the continuous and uninterrupted data supply from the OCEMS to the 
CPCB and SPCB server and periodic calibration of OCEMS. 

12. The unit shall have an adequate onsite environmental laboratory facility for qualitative 
analysis of different effluent stream and manpower for monitoring and recording TSS, 
TDS, COD & BOD & MLSS level in ETP inlet and outlet on daily basis. 

13. The unit shall set up an Environment Management Cell within the unit as per the Charter. 
14. The unit shall submit analysis report from the authorized laboratory for all parameters as 

mentioned for paper unit. 
15. All flow meters should be calibrated annually from recognized institutions/vendors. 
I 6. The unit shall prepare material balance and water balance report annually. 
17. The unit shall submit its ETP Adequacy Assessment Report to the concerned State 

Pollution Board (SPCB). 
I 8. The unit shall get its ETP performance evaluated by a third party annually. 
19. The unit shall identify recipient drains/rivulets and their u/s & dis location in consultation 

·with SPCB and shall carry out monthly monitoring of identified recipient drains at u/s & 
d/s location through lab recognized under Environment (P) Act, 1986 and shall submit the 
analysis report on monthly basis to SPCB. 

C. Domestic effluent/Sewage treatment and discharge:-

1. This CCA is valid for the quantity of maximum daily domestic effluent/sewage discharge 
as mentioned below: 

Declared by the unit Permitted 
Maximum daily 03 KLD 03 KLD 
discharge of sewage 
Treatment facility Septic Tank Septic Tank 
Discharge point With ETP Overflow of septic tank shall 

channelized to ETP 
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3. Flow rncnsuring devices should he provided for measurement of quantity of sewage 
gcncrntcd, nnd sewnge chnnnelize to ETI'. Logbook fi>r the some shall be rnnintained by 
unit. 

4. Snmpling points should be installed nt inlet, nnd outlet, recirculation lines and at other 
points ns deemed necessary. 

S. The unit shall mnintnin doily record/log book of scwngc channelize to ETP nnd sludge 
gcnerntion and disposal, scpnrotcly. 

6. Unit shnll explore the possibility to recycle the treated used water shall be utili7..ed in 
gnrdcning, irrigation, industrial utility and toilet flushing to minimize the fresh water 
consumption up to 20 % per yenr. 

7. Scpnrntc arrangement should be made for collection of industrial and dom!!stic cmucnt in 
closed wntcr supply system. 

6. Cleaner Technology & Wnste Minimizntlon Practices: 

Unckground: 

CPCB issued direction under Section 18(1)(b) of Wntcr (Prevention & Control of 
Pollution) Act, 1974 to take appropriate measures in a time bound manner through 
prcpnrntion of individual nction plans and implementation of cleaner technology options 
by the Pulp & Pqpcr mills. To fncilitntc the Pulp & Paper mills, a Charter for 'Charter for 
Water Recycling and Pollution Prevention in Pulp & Paper Industries' was formulated. 

Clean Technology measures mentioned hereunder arc indicative of systems, processes 
and pmctices that arc generally considered essential for achievement of the objccti ves of 
the Charter. However, individual unit may opt for technology actually required for 
implementation according to their requirement and circvmstanccs like scale of operation, 
system configuration, products portfolio and raw materials etc. 

Unit shall ensure implementation of the following cleaner technology options within four to 
six months from the date of issuance of this CCA: 

a. Biomethanntion of High Pollution Load Stream (like Raw material washings in agro based 
pulp and paper mills as well as High COD back water stream in RCF based Kraft Paper 
Mills opcmting on ZLD 

b. Installation of Compressed Biogas System for converting raw biogas into compressed 
biogas to be used as fuel 

c. Oxygen Delignification & ECF bleaching for agro & wood based pulp and paper mills 
d. Use of jet aerators for improved biodegradation in aeration tank and increased DO level 
e. Press Washers in Pulp Washing to optimize water consumption acceptable under charter 
f. Sludge Drying Beds to be discontinued. Only sludge dewatering system, centrifuge etc 
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g. Appropriate plastic waste disposal system to be installed by RCF based pulp and paper 
mills 

h. Closed loop fiber recovery and backwater system using poly disc filters or DAF (Dissolved 
Air Floatation) Units 

7. Environmental management system 

i. Unit shall setup the environmental management cell including unit head, purchase/store 
manager, process operation head, ETP in charge to effectively monitoring of environmental 
compliance. 

ii. Unit shall setup the environmental laboratory for testing of minimum wastewater quality 
parameters like pH, TSS, BOD, COD, MLSS and DO, to effectively monitoring of ETP 
control parameters and ETP discharge nonns. 

8. Air Pollution Mitigation 

i. The unit shall use following fuel and install air pollution control device (APCD) of adequate 
capacity to comply with following: 

s. Equipment Fuel Stack height (m) Air Pollution Control Stack Emission 
No. Device (APCD) standards 

I. Boiler Baggasse/ 35m Wet Scrubber Particulate Matter 
(6TPH) Agro waste 250 mg/NM3 

II. DGSet HSD 8m Acoustic enclosure -
(125 KVA) 

ii. Operation and maintenance of APCS shall be done in such a way that the emission generated 
from stacks is always within prescribed nonns of the Board. 

iii. The unit shall ensure interlocking of air pollution control devises and production processes. 
iv. Theunit shall operate in a manner so that all emissions be emitted through designated 

chimney/stack only. 

9. Noise Pollution Mitigation: 

i. Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic 
enclosure as is required for meeting the ambient noise standards for night and day time as 
prescribed for respective areas/zones (Industrial and Commercial) which are as follows: -

Standards for Noise level in db.(A) Leq 

Industrial Area Commercial Area 

Day I Night Day I Night 

75 I 70 65 I 55 . Day time: from 6.00 a.m. to 10.00 p.m., N1ght time: from 10.00 p.m. to 6.00 a.m . 

ii. Theunit shall take adequate measures to control of noise from its own source so as to 
comply with the standards as may be applicable. 

iii. Theunit shall provide acoustics enclosure on DG sets as per Environment (Protection) 
Rules, 1986. 

iv. The unit shall provide ports in the chimney/stack and facilities such as ladder, platform 
etc. as per requirement for monitoring the air emissions and the same shall be open for 
inspection and use at all time) by the Board's staff, the chimney/stack attached to various 
sources of emission shall be designated by number such as S-1, S-2 etc. and these shall 
be painted/ displayed to facilitate identification. 

10. Conditions under Hazardous and Other Was!es (Management and Transboundary 

Movement) Rules, 2016:-
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General Conditions: 
1. The Board reserves the right to revoke/add/modify any stipulated condition issued 

along with CCA at any given time, as may be necessary. 
2. In the event of issuance of Closure Direction by CPCB or SPCB to the unit, this CCA 

shall be deemed revoked during the closure period. 
3. If the unit has been issued Show Cause Notice by CPCB or SPCB, compliance has to 

be achieved within 45 days by the unit. However, if not revoked within 45 days, the 
Show Cause Notice shall be considered as a Closure direction. 

4. In case of non-functioning of ETP and/or STP, production has to be stopped 
immediately and this Board has to be intimated through a report to be dispatched by 
fax/phone/email immediately. 

5. In case of stoppage of functioning of air pollution control equipment, production has 
to be stopped immediately and this Board has to be intimated by fax/phone/email with 
a report in this regard to be dispatched immediately. 

6. · This CCA is valid. only for products and quantity mentioned in Para 2. Unit shall 
obtain prior approval before making any modification in product/ process/ fuel/ plant 
machinery failing which consent shall be deemed revoked. 

7. Compulsory documents to be submitted by the Unit:-
(i) Annual retmn in Form-4 and Waste Disposal Manifest in Form-! 0 under Hazardous 

and Other Wastes (Management and Transboundary Movement) Rules, 2016, and 
third party audit report. 

(ii) Environment Statement in form . . V of Environment (Protection) Rule, 1986. 
(iii) Quarterly compliance report of the CCA, photograph of ETP/ APCs/Waste Storage 

Area. 

8. The unit shall submit Latest copy of Audited Balance Sheet/C.A. Certificate (Fixed 
Assets+ Current Assets- Current Liabilities) of the unit at the end of each financial 
year so the Consent fee payable by the unit may be verified. 

9. The unit shall submit Quarterly compliance report of the CCA, photograph of 
ETP/APCs/Waste Storage Area, Quarterly analysis reports ofthe samples of effluent, 
emission, hazardous wastes and ETP sludge from NABL accredited and EPA 
recognized laboratory. 

10. The unit shall inform in advance to SPCB/take prior permission of the SPCB to close 
manufacturing/production. 

11. The unit shall submit calibration certificate of OCEMS at least once in a year to 
SPCB. 

12. The unit shall strictly comply with conditions of this CCA and submit compliance 
report of stipulated conditions within 30 days of receipt of this CCA. If, at any point 
of time, it is found that the unit is not complying with stipulated conditions or any 
further direction/instruction issued by the Board, legal action shall be initiated 
against the unit under· the provisions of Water. Act, Air Act and Environment 
(Protection) Act and Rules made thereunder. 

13. If unit is found temporary closed (for the last 24 hour) during inspection and prior 
intimation of closure is not given by the unit, revocation of the CCA will be initiated as 
per the law. 

14. The unit shall apply before the 60 days of expiry of CCA or any change in 
production types/production capacity/manufacturing process/capacity enhancement/ 
outlet for the discharge of effluent or gases emission or sewage waste from the unit 
etc. or any change in effluent discharge point or emission point. 

15. In case of occurrence of an accident, complete details on form must be sent to State 
Pollution Control :Board at the earliest along with details of mitigative and remedial 
measures taken. 
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16. The unit shall provide ports in the chimney/stack and facilities such as ladder, 

platfonn etc. as per requirement for monitoring the air emissions and the same shall 
be open for inspection and use at all time) by the Board's staff, the chimney/stack 
attached to various sources of emission shall be designated by number such as S-1, S-
2 etc. and these shall be painted/ displayed to facilitate identification. 

17.· The modification or installation in the existing pollution control equipments should be 
done only by prior approval of Board. 

18. The unit will have to deposit the revised fee whenever it is notified. 
19. Unit is covered under GPI and situated in the catchment area of River Ganges. Hence 

during Maghmela, unit shall immediately comply with the directions issued by the 
Board related to operation or temporary closure of the unit. 

20. Unit shall abide by the ·directions/ guidelines given by Hon'ble Courts, MoEF&CC 
and CPCB/SPCB for protection and safe guard of environment from time to time. 

21. Unit shall comply the conditions of Consent to establish (CTE) issued by Board. 
22. The unit shall develop plantation of tall trees of suitable species on minimum 33% of the 

land on which the unit is established. 
23. Whenever due to any accident or other unforeseen act or event, such emission occurs 

or is apprehended to occur in excess of standards laid down, such information shall 
be reported to the Board's offices and all other concerned offices. In case of failure of 
pollution control equipment, the production process connected to it shall be stopped 
with immediate effect. 

24. The person authorized shall implement Emergency Response Procedure (ERP) for 
. which this CCA is being granted considering all site specific possible scenarios such 
as spillages, leakages, fire etc. and their possible impacts and also carry out mock drill 
in this regard at regular interval of time. 

25. The authorized agency shall ensure that on-line data with regard to quantity and 
nature of hazardous chemicals being handled in the plant. including waste water and 
air emission and · solid hazardous waste generated within the factory premises is 
displayed on Display Board of size 6x4 feet outside the main factory gate within 
premises. 

26. The unit shall maintain and provide "Inspection Book" at the time of inspection to 
the Board's officials. 

27. The unit shall provide uninterrupted accessibility to the STP's/ETP's inlet and outlet 
points, Air Pollution Control equipment and stack for smooth sampling/monitoring of 
pollution control measures. 

28. The unit shall maintain good house-keeping. All valves/pipes/sewer/drains etc. must 
be leak-proof. 

This consent is being issued with the permission of competent authority. 

(S.&.ik) 
Member Secretary 

Copy to: Regional Officer, Uttrakhaod Pollution Control Board, Roorkee for information and 
compliance of the same. 
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1.0 INTRODUCTION 

Sagar Pulp and Paper Mills Ltd, is located at Khasra No. 14/1, village Mundate, 

(2.5 Km, Manglore- Deoband Road) Tehsil Roorkee, District Hardwar, 

Uttarakhand. The mill has one Paper Machine & at present is manufacturing 

around 30 t/d kraft paper/ poster/tissues paper from waste paper depending 

on market requirement. 

2.0 PROPOSED CAPACITY EXPANSION 

Looking into viability and market requirement, the mill proposes to increase the 

present capacity from 30 tfd to 50 tfd kraft paper /poster/tissue paper from 

waste paper only. 

3.0 OBJECTIVE 

The objective of present report is to assess the adequacy of existing ETP to treat 

the effluent to be generated from proposed 50 t/d production capacity. The 

report is prepared based on informations given by mill and expected pollution 

load from 50 t/d to meet the requirement of CPCB charter for Water 

Recycling & Pollution Prevention in Pulp & Paper Industries of River 

Ganga Basin. 

4.0 MANUFACTURING PROCESS 

The mill proposes to use the waste paper only to meet the additional capacity of 

20 tfd i.e. from 30 tfd to 50 tfd kraft paper. The necessary 

addition/modifications will be done by mill to process the waste paper by 

adding new hicon pulper of 12 m3 capacity, increasing length of machine wire 

U. 
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part and heavy duty press to meet the proposed additional 20 t/d kraft paper 

/poster /tissue paper. The process chart is given below:-

MANUFACTURING PROCESS CHART 

Waste Paper ---....;)~ Hydro Pulper ----........=J)~>PPulper Pit 

~ 
Decker <4(~--Turbo Separator <1111(~---- High Density cleaner 

J.Screen ---..;:)..,.Decker Chest ~ Refiner~ Mixing Chest 

~ 
Prlsure Screeflllt(~---- Centrifugal Clean<( S.R.Box 

Head Bov-x ---)~Paper MachinE! ) Ready Product 

5.0 FRESH WATER REQUIREMENT 
Being waste paper based, the major area of fresh water requirement is showers 

operated for cleaning of wire and felt of paper machine. The mill has two bore wells 

provided with flow meter to meet the water requirement of the mill. The expected 

water requirement of mill after proposed capacity addition is given below:-

Process Unit Water Requirement 

At 30 t/d At 50t/d 

Pulp Mill BackWater BackWater 

Paper Machine, m3/d 320 500 

Boiler, m3jd 30 50 

Vacuum sealing Pump etc, m3/d BackWater BackWater 

Miscellaneous, m3/d 5 5 

Total fresh Water requirement, 355 555 

m3/d 

Total Fresh Water Requirement, 12 11 

m3/tpaper 
e 

ft . 
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6.0 WASTE WATER GENERATION & ITS CHARACTERISTICS 

Waste water generated from processing of waste paper for the Kraft Paper 

Manufactu1·ing generally carries suspended matter along with low level of 

dissolved pollutants. The expected waste water generation and its 

characteristics are given below. 

Parameter Existing After Proposed Capacity 

320 500 
Volume ofWaste water m3jd 

6.5-7.5 6.5-7.5 
pH 

1400-1600 1400-1600 
TSS, mg/1 

800-900 1000-1100 
COD, mg/1 

500-600 600-700 
BOD, mg/1 

7.0 ENVIRONMENTAL DISCHARGE STANDARDS 

The environmental discharge standards for waste paper based mills given under 

CPCB charter are as follows.-

Parameter Standard 
Waste Paper Based kraft Waste Paper Based 
Paper Tissue Paper 

pH 5.5-9.0 5.5-9.0 
Sus_I>_ended Solids, mg/ <75 <75 
COD,mg/1 225 <225 
BOD <30 <30 
Effluent Volume, m3/t <10 <15 
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6.0 EXISTING lWitUJHNT TIU\ATMI\NT I'I,AN'I' 

'l'h<l mill hns lnsltlll~d nn 1\TI' ( 11H.l) to ll't•tll WIIHir•WII 1 '''1 uc•Hc•l'rtl ml ft'IIIIJ lllftt•l'~lll 

pnpct· mnldnn s~cllou~. 'l'lw c·omhlnml ttl'lhwnt IH pllliiiWrl 111 vfflt•o tWI'rfl'!ll rw• 

rcmovn I ul' 11 ht'l!S lblluwt~tl hy truutnwnt 1 h t'UtiHII Jll'hii111'.Y 1'111 r•lllt•l' tut' f11 1'1 ht~l' 

settling ol' SUNJ)UIH.I~d 11\UlltH' by HI'UVIly, 'J'hu OV(JI'fl!IW ol' fll'hiUII',Y dtlt'fl'lm• f~ I l'ttftllttf 

In the nct•nthm lnnk cqulppod wllh lllfl\u~miiWJ'IlliH'tlln rluHJ'IIdct lhu fH'Uflllle 11111IWt' 

with th<l help or mlt:I'O• UI'HIIIlhmu; OMptu:lully HI'CIWJI fiiHI lllllltlllllllud Ill llf!l'ttliHII 

hmk .Tiw ot·gunlc nmttm· pi'osont In tho ofltuont ltl thuH c:unvw•tml w Hlllhh• mul 

pt•oduct~ without uny nulsnncu nnd houllh hll1.11l'cl, Nuli'IOIIIPIIII'tJ 11h111 JU'uvld6cl W 

mnintnln hcnllhy hln :;ludso by mldlng ut·on & IMP. 'l'ho uvol'flow ur not•ullnllltlnlc In 

passed through socoudm·y clm·lflot· fm· t•omovul ol' ucllvo hluuuum. 'l'lw li'OIIIud 

eftlucnt (ovct•llow of' suc:ondm·y clm•lflot•) l!lpmlsod thl'OU8h fli'OHIHII'(' uund flltoJ•I'or 

furthet·t·cmovul of suspcnclccl mnttct· to comply Lho Hlnndm·ds. 

The part of underflow of sccondm-y clut·Jnor Is r•otumod to nm·ullon lunlc to 

maintain the dcsh·cd lovcl of MLSS (2500· :-!000 mg/1). 'l'ho uxcuHH blo Hludgo Ill 

dried using sludge bods for dlsposnl. 

4 I P ,, fl•· 
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9.0 ADEQUACY OF EXISTING EFFLUENT TREATMENT PLANT (ETP) 

The adequacy of existing ETP is assessed based on informations given by mill and 

expected pollution loads from proposed SO t/d Kraft paper/ poster/tissue paper 

from waste paper. 

Effluent volume,m3jd 
Suspended solids, mg/1 
COD, mg/l 
BOD, mg/1 

ETP Adequacy 

i) Vibro Screen 

500 
1600( 800 kg/d) 

- 1100( 550 kg/d) 
- 700( 350 kg/d) 

The Vibro screen installed is adequate for removal of suspended matter 
plastics, etc. 

ii) Equalization Tank 

Number One 
Capacity, m3 205 · 
Retention Time, hrs 9.5 
Size, Lx B x Hm 8.2Sx 8.2Sx3.0 
MOC RCC 

Adequate to handle expected effluent volume ( 500 m3jd) 

iii) Primary Clarifier 

Number One 
Capacity,m3 285 
Size 

- Diameter , m 11.0 
- SED,m 3.0 

Shape Circular with hoper bottom 
Surface area- mz 95 
SOR,mlf m2.d 5.5 

Adequacy - Capacity is adequate to handle effluent volume around 
1500 m3 /d- more than the expected volume from 50 t/d 

U . SJPa g e 
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iv) Aeration Tank 

Number One 

Capacity, ml 
1709 I 

Size, L x B x H m 
26.5x 21.5x 3.0 

0.20 
VLR, kg B0Djm3.d 

60 
Retention Time, hrs 

15 
Oxygen required, kg/hr 

80(2 blowers- 1400 m3/hr each air l 
Oxygenation Capacity kgfhr flow) 1 

Capacity of tank & oxygenation capacity is adequate to treat even more 
than the expected BOD load from 50 t/d 

v) Secondary clarifier 

Number One 

Capacity. m3 285 

Size 

- Diameter, m 11.0 

- SWD,m 3.0 

Shape Circular with hoper bottom 

Surface area, m2 95 
SOR,m3 / m2.d 6.5 

Retention Time, hrs 24 

Capacity of secondary clarifier is adequate to treat the effluent volume 
around 1200 m2/d more than the expected volume from 50 t/d. 

vi) Collection Tank- Capacity 20m3- adequate 

vii) Pressure Sand filter- tertiary treatment 

Capacity 60 m3/hr 

Adequate to handle expected effluent after proposed capacity- 50 t/ d 

6I Page 
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viii) Sludge Beds- Capacity- 2 x 12 = 24m3 

Suggested to increase the capacity of existing beds from 24m3 to 50 m3 

10.0 OPERATION & MONITORING OF ETP 

Following are the suggested measures, the mill should adopt for proper and 

optimum operation ofETP. 

• Ensure pr~per and optimum conditions as per the designed specification and 

manufacturer's instruction. 

• Avoid fluctuation in effluent flow and pollution load so as to reduce the shock 

load to biomass and the system as a whole. 

• Ensure proper addition of nutrients like urea & Di ammonium phosphate in 

the aeration tank (BOD: N: P: 100:5:1). 

• Maintain required level of MLSS concentration (2500-3000mg/l) in aeration 

tank by ensuring proper growth & monitoring recirculation of the biomass. 

• Maintain desired level of DO in the aeration tank( 1-2 mg/1) 

• Ensure periodic & timely withdrawal of sludge from the clarifiers, sludge beds 

and equalization tank. 

• Proper maintenance of electric motors and pumps etc. 

"71 D.,.n o 

470



11.0 ETP MONITORING PROGRAMME· EFFLUENT SAMPLE ANALYSIS 

SCHEDULE. 

In addition to above, routine testing of pollution parameters is essential to 

maintain desired performance of ETP. The parameters of concern and the 

frequency of their analyses advised are as under: 

Parameters Frequency of analysis 

pH Daily 

Suspended Solids Daily 

Total Dissolved solids Daily 

COD Weekly 

BOD Fortnightly 

Effluent flow Daily by V notch 

12.0 CPCB CHARTER COMPLIANCE 

The mill has completed the work as per CPCB Charter & the compliance report is 

enclosed as Annexure I 

13.0 REMARKS 

Based on informations given by mil1 and the expected pollution load assessed, the 

existing ETP (Fig I) after addition of one extra pressure sand filter as stand by 

will be adequate to treat the effluent from proposed capacity 50 t/d Kraft 

paper/poster/tissue paper to meet the standards as per CPCB charter provided 

that ETP operates under optimum conditions. g ~ 
. ?.1 ~, 

Dr. s. Puw t' 3> 
'ic. F & Head 
~ nvlronmen,tll ~emt>nt Orvision 
Central Pulp I ... Researcr1 institute 
Saharanpur • 247101 (U.P.) 

*************************** 
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51 
Annexure- I 

Status of Work Progress for Charter Compliance as on July, 31 2013 
(Under Implementation of Cllirter for Recytll"' of Water and Pollution Prevention In Pulp a Paper Mils In Gan11 Rhler Basin) 

(A} Mill Details: 
,....s.No Particulars Information I Details 

1. Name & Address of the Mill Sagar Pulp & Paper Mills Limited 
VIllage- Mundet, Mangler- Deoband Road 

District- Haridwar (U.K.) 
2. Mill category & Kraft Paper Mill ( B2) 

Raw Material Used Waste Paper 
3. Installed capacity, tpd 30 

Present Production, tpd 30 
(B) Water Consumption 

S.No Particulars Status I Remarks 
1. Water Consumption as per bore well 345 

reading, m3
/ day ( .... 11.5 m3

/ ~aper) 
2. Installation of flow meter on bore well Completed 

3. Storage Tank for Fresh water I Back water Available 
3 

Fresh Water Tank Cap.- SO m 
Back Water Tank Cap.- 50 m

3 

(C) Process Upgradation 

S. No Particulars Upgradation as Status 
suggested by CPPRI 

1. Pulp mill Hydrapulper I Hicon Completed 

2. Upgradatlon of high pressure 0.7-0.75 mm Completed (0.5 mm) 
showers at paper machine {nozzle 
diameter) 

3. Installation of Fiber Recovery Unit Yes Vlbro Screen & Hill 
Screen 

(D) ETP Upgradation 
S.No Unit Upgradation as Status 

I 

suggested by CPPRI 
1. Equalization tank Nil Adequate 
2. Primary Clarifier Nil Adequate 
3. Aeration Tank with Diffused Aeration Completed 

Diffused Aeration/ S. Aerator 
MLSS level , mg/1 2,500- 3,000 3,888 

4. Secondary Clarifier Nil Adequate 
5. Tertiary Treatment Option Pressure Sand Filter Installed 

6. V- knotch Yes Installed (90u) 

7. Sludge Bed/Filter press - Sludge bed 

- 2 x 12 m3 (24 m3
) 
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f£} Log eook Maintenance (Started from November, 2012) 

s.No Particulars Status 
'1. Fresh Water Consumption Yes 
,_. 2. ETP Chemical consumption Yes 
t-

ETP Power Consumption 3. Yes 
4. Effluent Analysis Yes 
5. Waste Water Discharge volume Yes 

(F) ETP lab facility & Other 

s. No Particulars Status 
1. lab facility Completed 

(pH tneter, SS, COD analyser , BOD 
Incubator, Furnace & Oven -

Available) 
2. Manpower Availability ETP In-charge ( 1) , Chemist (1), 

Operators/Helper (5) 
3. Environment Management Cell Created and records available 

4. Colour Coding of Pipe Lines Completed 

Observations: 
• The mill has Vibro Screens and Hill Screen for recovery of fibre. 
• Back water tank Is available to utilize the back water In pulp mill up to the maximum 

extent. Treated effluent ("" 40 %) is also reused in paper machine after tertiary 
treatment system (Pressure Sand Filter) which ultimately reduced the fresh water 
consumption. 

• The mill has completed work as per charter requirement like showers at paper 
machine, lab facilities for analysis of pollutional parameters, trained man power, 
development of MLSS In aeration tank, tertiary treatment and colour coding of pipe 
lines. 

• The water consumption is ... 11.5 m3
/ tpaper which are well below the charter norms. 

Remarks: 

• The mill is advised to monitor and maintain ETP performance to meet the discharge 
norms on regular basis. 

· .JL <>fll ~~''I._ I 

Dr. S. Panwar ? 
Sc. F & Head 
Environmental Management Division 
Central Pulp & Paper Research Institute 
Saharanpur- 247001 (U.P.) 

I 
(Dr. Suresh Panwar) 

Sc.- F & Head 
Environmental Management Division 

474



' 

~ « » CJ MIOITC 2020 XT ~ 
fN\OANH ~ 

rT - 26.1 cc ~ 
t ~t 7. 42 pH 15111017 t . 

•• 

475



476



I}N N ~~ u {((_ ~ Rll /J) 
ECON LABORATORY & CONSULTANCY LLP 

(ISO: 9001, 14001& 45001 Certified & MOEF & CC Recognized Laboratory) 
Viii.: Khabarwala, P.O.: Jaintanwala, Near Garhi Cantt., Debradua, Uttarakhaad • 248083 

TEST REPORT 
. . 

Name & Address of Client: ULRNo: TCSS0725000003114F 

M/s. SAGAR PULP & PAPER MILLS LIMITED Reportin2 Date: 15/06/2025 

Village Mundet, 2.5 km Manglor-Deoband Road Date of Sampling 10/06/2025 
Rtceipt Date: 11/06/2025 Distt.:Haridwar, (U.K.) 
Period of Testine: 11/061202S to 15/0612025 

Sample Collected By: Lab Rep. 

Sampling Type: Grab 

Sample Description: Ground Water(~ Monsoon) Preservation ·' Refrigerated 

Sampling Location: Borewell Format No: 7.8~F~Ol 

Sampling Protocol: IS: 3025,(Part-I) Party Reference No: By Mail 

Sample Quantity 2 Ltr. Parameter Required As per work order 

UnU, 

2. Color Hazen 

3. Turbidity BDL(DL-1) NTU 

4. Odour 

5. Taste 

s mg/1 200 600 

mg/1 75 200 

mgll 200 600 

mg/1 1000 

BDL (DL-0.002 ) mg/1 No relaxation 

I I. 2 1.4 100 

12. 343 500 2000 

13. 20.2 mg/1 200 400 

14. 0.34 mg/1 1.5 

A TORY: 

NOTE : I. The results listed on I~· to the tested sample & applicable parameters. 
2. TotalllabUities of our lab will M restricted to the iavoice amount only. 
3. The sample will be dotroyed after retention tlmt' unlen othe~l&e specified. 
4. This report is not to be reproduced wbotly or in part and cannot bt> used as evidence in the court or Ia~ without prior puminlon 

www.«onlaboratory.com, uk(o;econlaboratory.com, rconlab.eonsultaocy~yaboo.ln 

CONTACT NO.: +91-8534957815, 8126534344~ 0135-2978359 
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s. 
No. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

~~ 

ECON LABORATORY 8c CONSULTANCY LLP ~~\ 
OSO: 9001. 14001& 45001 Certified & MOEF & CC Recogn1zed laboratory) ~~ 

Viii.: Khabarnala. P.O.: Jaintanwala, J\ear Garhi Cantt .• Dehradun. l 'ttarakhaud- 248003 

TEST REPORT 

Parameters Test Methods Results 

IS 3025 {P-34) 1988, RA 2019, 0.60 
Nitrate as NOJ 

(a)Chromotro~ic acid method 
IS 3025 (P-53) 2003, RA 2019, 1,10 0.56 

Iron as Fe 
Phenanthroline Method 

Aluminum as AI IS 3025 (P-55) 2003 •• BDL(#DL-0.03) .. 
Boron 

IS 3025 (P-57) 2005, RA20 17, (b) •• BDL (#DL-0.50 I 
Colorimetric curcum1n method, 

Hexa Chromium as Cr+6 
IS 3025 {P-52) 2003,RA 2019 •• BDL(#DL-0.00 I) 
Diphenylcarbazide method. 

Zinc as Zn 
IS 3025 (Part-49) 1994, RA2019, •• BDL (#DL-0.07) 
(b )Atomic Absorption Method 

Copper as Cu 
IS 3025 (Part-42) 1992, RA2019, •• BDL (#DL-0.02) 
(b )Atomic Absorption Method 

Mtmganese as Mn 
IS 3025 (Part-59) 2006, RA2019. •• BDL l#DL-0 .. 10) · 
(b)Atomic Absorption Method 

Cadmium as Cu 
IS 3025 (Part-41) 1992, RA2019, .. BDL (IIDL-0.001) 
(b)Atomic Absorption Method 

Lead as Pb 
IS 3025 (Part-47) 1994. RA20 19, •• BDL (#DL-0.001} 
(b)Atomic Absorption Method 

Selenium as Se IS 3025 (Part-56) 2003, RA20 19, 
u BDL (IIDL-0.01) 

(b)Atomic Absorption Method 

Arsenic as As IS 3025 (Part-37) 1988, RA2019, •• BDL (#DL-0.01) 
(b)Atomic Absorption Method 

Mercury as Hg IS 3025 (Part-48) 1994, RA 2019 •• BDL (IIDL-0.0 I) 

Total Coliform IS: 1622,1981 (Reaffirmed 2003) Absent 

E. Coli IS: 1622, 1981 (Reaffirmed 2003) Absent 

CHE~B\: 
'IOTf. : I. rite n~~ult\ lislt•d onl~ tu lht• tt\ted ~ampll- ~' applimhlc paranll'lln . 

.!. 'IC1tlllliahilitics of our Jail will be: restrktcd to thc invuicc amount 11nl~. 
·'· Tht> 'ample willl!c dt·~trnyl•d afu•r ret;mtion liml' unlt>s~ othnni~c ~pt••·itltd . 

ULRNo: TC550725000003114F 
Limit or IS 10500-:ZOll 

Permissible 

Units Desirable Limits the 
Limits absence of 
(Max.) Alternate 

Source (Max.) 

mg/1 45 No relaxation 

mg/1 0.3 No relaxation 

mg/1 0.03 0.2 

mg/1 0.5 I 

mg/1 0.05 No relaxation 

mg/1 5 15 

mg/1 0.05 1.5 

mg/1 0.1 0.3 

mg/1 0.003 No Relaxation 

mg/1 0.01 No Rela'<ation 

mg/1 0.01 No Relaxation 

mg/1 0.01 0.05 

mg/1 0.001 No Relaxation 

MPN/IOOml -- 10.00 

MPN/ IOOml Absent Absent 

TOR\ : 

4. I" his rPpnrt is not to he reproduced who II~ or in part und cannot be u~cd a~ ~'·id~:nn in the ..:nurt u! l:.n1 "ithnut prin•· pl·rmi~'im : 

W\\ \\.reonlaburatury.com. ul;. ;:ii rconlaburatur:-.rom. l'cunlab.l'onsultunc~ <'1i ~·alwu.i n 

CO~TACT ~"'0.: +91-8534957815, 812lt534344. 0135-2978359 
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ECON LABORATORY lr CONSULTANCY LLP 
(ISO: 9001. 14001& 45001 Certified& MOEF & CC Recognized Laboratory) 

Vtll.: Kbabarwala, P.O.: Jaintaowala, Near Garhi Cantt., Dehradun, Uttarakbaod - 248003 

TEST REPORT 
( 

. ·~. -~ ·r ;!,-- ~~~ ~ --· . oi,":$1.: ' -~ ~--'lfi(ili. t..l 

' • r! =--. ·..::. .L.., • . .:r: 
Limit oriS 10500-2011 

Desirable Pennissible Limits 

Results Units limits the absence of S.No. Parameters Test Methods 
Alternate Soum: 

(Max.) (Max.) 
29. Cyanide as CN IS 3025 (Part-27) 1986. RA 2019 .. BDL (#DL-0.002) mg/1 0.05 No relaxation 

30. Phenolic Compound 
APHA 24TH Edition2023 ,5530 D 

.. BDL (#DL-0.001) mg!l 0.001 0.002 

31. Mineral Oil · ••BDL (#DL-0.03) 
Clause 61S:302S(Part-39). 2021 

mg/1 0.5 No Relaxation 

32. Anionic Detergents as MBAS 
APHA 24TH Edltion2023,5540 C 

••BDL (#DL-0.04) mg/1 0.2 1.0 

Note: •• BDL Below Detc<:tion limit# DL Detection limit r 

r 

CIIE~BY: Y: 

NOTE : 1. The results llsted only to the tested 11mple & applicable parameters. 
2. Total Jiabltities of our lab will be restricted to the IRvoice amount oaty. 
3. Tbe sample will be destroyed aftr-r retHtion time unless otherwise apedftt'd. 

4. TIUJ report is not to be reprodUted wboDy or in part llOd cannot br used as evidence in the court ofta"' without prtor permbsloo 

www.eeoolabomtory.com..ak@eeonlaboratory.com, tancyra yahoo.in 

CONTACT NO.: +9·1-8534957815, 8126534344, 0135-2978359 
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Government of India 
Ministry of Jal Shaktl 

Department of Water Resources, River Development and Ganga ReJuvenation 
Central Ground Water Authority (CGWA) 

Application for Issue of NOC to Abstract Grou~d Water (NOCA~) 

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting "GroundWater 
(Save As Draft Application For Renewal of NOC) · 

Application Number: 21-4/476/UT/IND/2017 

Applied For Renewal : 2nd 
~-tSCiiiMcs CDPY oittii. page -.t~W Slgnahne and ..aliiiould ~abc:hed ~~ "Appllcallon with Signature and Seat• In attachment secllolt before lubmlsslan of itppllcaflon) 

Name of Industry: 
---- -- -

!SAGAR PULP AND P APER MILLS I:IMITED VILlA I 
I MUNDET DISTRICT HARIDWAR UTTARAKHAND 

Location Details ofthe lndu~trial U~lt - --- 1 

GE 

. -
Address Line 1 : 2.5 KM MANGLOR- DEOBAND ROAD 

Address Line 2 : . VILlAGE MUNDET 

I Address Line 3 : 
- -

State: UTTARAKHAND -
~.-.. -
i • District: HARIDWAR 

- ~------- - -
Sub-District: NARSAN 

-- -
I VlllagefTown: Mundet 

---I Net Ground Water(m3/day): 503.00 
-

I Area Type Category : Safe 
-- - -

!INDUSTRIAL USE- Self Declaration 
. -

----- ---·- ----------
\
1 hereby certify thatlhe data and Information furnished above are llue to the best of my knowledge and belief and I am aware that tr any part of the data 1 
lnfonnallon submitted Is found to be false or misleading et any stage, the applk:aUon will be rejected outright. 

J • 
• I hereby declare that aU the mandatory documents prescnbed In the application fonn have been uploaded and no blank nrrelevant documents have been 
uploaded. lam also aware that any false/ wrong submission /uploading of document will lead to rejecllon of my appllcaUon without any noUce. 

11 Is to certify that no case related to ground water withdrawal/ oontamlnaUon Is pending against the Industry/ project/ unit as on date. Any such case filed 
against the company/ projec:ll unit In respect of ground water withdrawal/ contamination during the pendency of this application shall be Immediately brought to 
the notlca of CGWA. - . 
1 hereby undettalce that In case any envltonmental compensation/ penalty Is Imposed on the firm by any statutory authority, I shall comply with the decision of 
auctt authority. ,-. ·. 
•. .~ l!im l ~ iJitR 1RWI ~ ~ ~ .lflt ~ ~ ~ JfR ~vm 1ll ~ ~ f .lflt ~ trnT t ~ ~ 1RWt ~ 1 ~ iPT 

~~ fll;lft ~ -at lR 1J5i! llT \l11W tUtn ~ t. (!) ~ ft.:tr ~ liif ~ 1ll f.ma <lit ~ ~I . . 

~ ~ "{RI- 11'm1T ~ ft; ~ ta if~~ ~~ill) ~ ~ 1ltiT ~ .lfR lffll fti1i'l' I ~ ~ ~ ~ ~ 1fliT 

t1 ~ t~W "' trnT t fti '!ffll "' tmif ~ ~ m lR ~ ~ -q;) ~t.:tr ~ ~ 1ll ~ <lit .~ ~~ 
1J ~ 1i«11 f ft; \nl)tr I~ I~ ltt ~ ~ ~ ~ f.tcmft I~ t ~ lffll ~ l'IJ'IR'IT ~\It~ 1l ~~~I l<l 
~ ~ ~ lll (RR ~ f.rzmft I ~ $ ~ 1l ~ I ~ I litiTf lit ftRnq; ~ ~ \ll ~ <f>"' ~ W. \l, iii. ~ ~ utR 
r '8l\Pllt ' . 
r'" ~ em q.r-r -m 'f fti ~ ftilft \ll '1llf.lll; ~ {Rl q;Jt lR ~ ~ ~' ~ 'WI1tfl ~ ~.cn if ~ ct \rn ~ <m 

m ~· --- "P.a . 6'~.---SAGAR-PU AND PAPER MilLS LTO.~ -
;f~::,~ . . . ~ - -
.._ t)ls\\ t::: • _{ . . .. : 
co l4'H" q: u • 

CS\ "
11u.' · ·· Dtrecto' 

;1\ -tc ......_f\Jame&-$ignature ~f the applicant 
. . 

Date: oQ-o3 .. .:t_Q<._3 
Place: '4lliG.J.l f\\~clet, .:bWf- Hwclu):ut (.u ·K .J 
Associated User : ~garpaper 

(With official seal} 

• In case slgr1ed bY any authorized signatory, the details of the signatory with the authorization shall be enclosed. 

06/03/2023 05:20 PM Page 1 of 1 
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NOCAP- Submit Renewal Application for Application No- 21-
4/476/UT/IND/2017 . . 

_ From: no-reply-cgwa <no-reply-cgwa@gov.in> on Sun, 12 Mar 
2023 19:30:15 Add to address book 
To: 
sagarpulpandpaper@rediffmail.com 
Show full headers 1 Hide Details 
Dear ANIL KUMAR I sagarpulpandpaper@rediffmail.com, . . 
You are requested to submit renewal application for r~newal of 
NOC issued by Central Ground Water Authority, New Delhi to 

-... SAGAR PULP AND PAPER MILLS LIMITED VILLAGE 
' MUNDET DISTRICT HARIDWAR UTTARAKHAND vide. NOC 

- No. CGWA/NOC/IND/REN/1/2022/6838 ,dated 
13/03/2020, before expire o·f NOC Online: Please login with 
your registerd UserName and Password on online NOCAP 
system for needful. · 

This is an auto-generated email. Do not reply to this email. 

. . 

• 

-
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To, 

The Regional Director 
Central Ground Water Board, UR 
419- A. Kanwali Road 
Balliwala 
Dehradun ·248001 

SAGAR PULP 6 PAPER MILLS LIMITED 40 
WJIWillii1mtil·l&md:J!W!WIDUJL!~Jit·t4·9Uilt.ttiJ 
W<:> I<• 1 \ llo M'"'91·"r !IC'l'h "u1 Rn.1d, V111,J<JP IV!untfrl Ot•ll H3f.ldwal 1U h 1 

Molulc •1; 1941 JC." '. 9 fl<).tJ/6~-t • •·m11il ~"'''"""'''''"'"'I""'IU!r•n'r~•<hfltn.ul_ cn111 

GSTIN : 051\AKCS2163HJZC + CIN : U2520.2UP2005PLC031063 

Dated 121~ April, 2023 

l 
Subject: Renewal Application N0:21·4/476/UT/IND/201? 

- Sir, 

' .• 

Sagar Pulp and Paper Mills limited has online.filled in the renewal application and paid the necessary 

fees through the NOCAP portal. The document showing successful payment is attached. The submit 

button Is not still operative. 

It is requested to guide and help for the final submission. 

Thanking You 

Yours Faithfully 

j_~--· • _IL-

(DIRECTOR) 

.. 

--·------ .... --- _ ... . _ .. _ . 

. -

I 
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To, 
The Regional Director 
Central Ground Water Board, UR, 
419-A, Kanwali Road 
Balliwala 
Dehradun-248001 
(rdur-cgwb@nic.in) 

SAGAR PULP 6 PAPER MILLS LIMITED 
tiM:ttUJ!i!Jjjilf:18:U1=11!L1!i~li .. iiJlJl!ii.JHJiuiJJliJ 
v., 0 , .. , •• " • • ~ 1 D• I '""d" · 
Mobile "'119111 61 S11".U: t • , • ;ao·rr ·-:- ··•, 1•• •Nf•ffm•ilcorn 

G~TIN : Qt;,,AKC521!illf:. ZC • CU .. · U2520"UP2005PLCOJ1063 

Dated 181~ February, 2023 

Subject: Request to Issue new User ID and Password towards NOC Number 
. CGWA/NOC/ORIG/2018/3315 

•• Sir, 

Sagar Pulp and Paper Mills Limited has been issued CGWA/NOC/ORIG/2018/3315 against our 
Application number N0.21-4/476/UT/IND/2017. The first renewal of the NOC bearing number 
CGWA/NOC/IND/REN/1/2022/6838 has been received. The online application for the second renewal is 
to be submitted. The industry is facing problem due to the User ID and Password. 

It is requested to kindly arrange to issue new User ID and password in respect of the above crted NOC. 
To facilitate the issuance process of the New User 10 and password we are submitting the followmg 
information: · 

1. User ID 
2. Password 
3. Email 
4. Mobile Number 
5. Name of the authorized person 
6. Identity card of the authorized person 
7. Copy of the NOCs · 

: sagarpaper 
:sagar@1234S 
: sagarpulpandpaper@rediffmail.com 
: 7830471100 
: Anil Kumar, Director 
: Attached 
: Attached 

A sum of Rs.SOOO/· (Rupees five thousand only) has been deposited in Bharatkosh towarp~ the fees of 
issuance of the new User 10 and password. The transaction receipt Copy bearing m,.tmber 
3110210003914 dated 31.10.2021 is attached. 

Thanking You 

Yours Faithfully 

A . !>K- 11 
(ANIL KUMAR) 

Cc To: The Member Secretary. CGWA, 18/11 Jam Nagar ttousc, Man Singh .Road. N~w Delhi 
(cgwa@nic.in) 

Attachments: 
1. Copy of Tr;~nsaction receipt NO. 3110210003914. dated 31.10.2021 
2. Copy of the Original NOC 
3. Copy of the NOC on First Renewal 

~} 

.. 
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' 

To, 
The Regional Director 
Central Ground Water Board, UR 
419 -A, Kanwali Road 
Balliwala 
Dehradun -248001 

~.2-
SAGAR PULP & PAPER MILLS LIMITED 
11jGITQilil!Ili=~ .. JJ:IIIM<fll•lUJUiJ 3iMililJ44;1:14·fiu;rizmJ 
Work5 : 2 5 l<n•. M11nglore-Deoband Road, Villa9e Mundet, Oistt. Haridv. ,. (U K.l 

Mobill': 9719-111661,9719412654 • e·mllil; sagarpulpandflaper@rediffmail.com 

GSTIN: 05AAKCS2163H3ZC + CJN: U:i5202UP2005PLC0310G3 

Dated: 21'1, April, 2023 

Subject: Renewal Application N0:21-4/476/UT/iND/2017, online payment display 

Reference: 1. Reference our letter dated 12111 April, 2023 

Sir, 

Sagar Pulp and Paper Mills limited has online filled in the renewal application and paid the necessary 
fees through the NOCAP portal. An amount of Rs.336991.80/-(336980 Fees and 11.80 Bank charge) has 
been deducted from the account of the company on 13.03.2023 which is evidenced by the attached 
bank transaction statement. 

In the beginning a display of successful - payment appeared but the 'final application' submission of the 
renewal application could not be materialized. At present the 'view payment' option showing a display 
of transaction failed and for the _same reason the final submission button is not operative. 

The document of showing the successful transaction status and the screen shot of the present status are 
attached. We made a similar request through our letter dated 12 April, 2023. 

It Is requested to help resolve the problem so that the renewal application could be submitted. 

Thanking You ·-

Yours Faithfully 

For Sagar Pulp and Paper Mills Ltd 

~~ 
(Director) 

Cc: Member Secretary, CGWA, 18, Jam "!agar House, New Delhi 11001i (cgwa@nlc.in) 

Attachments: 

1. Document showing the status of the successful payment 
2. Screen shot of the current status as displayed in the view payment option 

, 3. Bank statement 
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' 

To, 
The Member Secretary, 

SAGAR PULP & PAPER MILLS LIMITED~~ 
l&tJn*ltiliQI;I!;fli)p!j(d!li\lt'!ii13itJllilJ44;i:i4•tJIJ;Ik4QJ;I 
Worl<\ 1 S Km M.tn~ln•r O"nl1.1nd R<utrl . VaiiMJ<' Mul'<itt, 01\H H.uldw01r (UK) 

MobilP . 97\"1·11 u,r,J. ~JIW;,:s;-;-,..111,111 ,,,g<upulp~ndpaper@rrdlffmail com 

GSTIN: 05AAKCS216 JHJZC + CIN : U25202UP2.005PLC031063 

Date: 05.07.2024 

Uttarakhand Pollution Control Board, 
46 B, IT Park, Sahastradhara Road, 
Dehradun (UK) 

~ Subject: RespQ.nse to Letter . No.UKPCB/HO/GPI(TPI)-29/2024/362 Dated 
19-06-2024 Notlce Regarding Environmental Compliance and Noc· 

DearSir, ~ 
This letter is in refe nee to. the inspection made by the officers of lndian· tnstitute of 
Technology, Delhi on ated 24/04/2024 ana notice received by dated 26/06/2024 at our 
company.Thank you for your rec~nt communication regarding environmental 
compliance and the requirement for the No Objection Certificate (NOC) from the Central 
Ground Water Authority (CGWA) for groundwater usage. We confirm that we are 
actively committed to achieving and maintaining full compliance with all applicable 
environmental regulations and charters. We understand the importance of groundwater 
management. We are pleased to confirm that we have a valid NOC for groundwater 
usage obtained from the Central Ground Water Authority (CGWA). The CGWA NOC has 
been submitted to the Central Ground Water Authority for its renewal bearing 

I!) Application No. 21-4/476/UT/IND/2017. We look forward to working collab.aratively 
with the Pollution Control Board to maintain a clean and healthy environment.· · 

1J Thanks & Regards 

For Sagar Pulp and Paper Mills Ltd. 

cA . ~ /l.r--
(Director) 

.. . . ~ . 
~opy to:-Regional Officer, Uttarakhand Pollution Control Board ,Roorkee f~~ kind . 

Information only. . 
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- ·-- - - - ~ ~ - -- - . 

-o 

TO, 
THE MEMBER SECRETARY 
CENTRAL GROUND WATER . ' 

AUTHORITY 18, JAM NAGAR 
HOUSE MAN SINGH ROAD 
NEW DELHI 

RESPECTED SIR, 

DATED 13.11.2'4 

• I 

THE SAGAR PULP AND PAPER MILLS L TO HAS 
· SUBMITTED ITS APPLICATION NO. 21-4/476/UT/IND/2017 . . 

FOR THE RENEWAL OF THE N.O:C. 

WE ARE FINDING PROBLEM IN THE LOGIN OF THE 
APPLICATION. 

THE PRESENT USER ID AND PASSWORD HAD BEEN .. 
USED SUCCESSFULLY TO LOGIN THE APPLICATION·, . -

·-USER 10- sagarpape~ 
PASSWORD- sagar@12345 

IT IS REQUESTED TO KINDLY HELP US TO SOLVE THE 
LOG IN PROBLEM. 

THANKS AND REGARDS 

FOR SAGAR PULP AND PAPER 
STIN: OSAAKCI2163H3ZC 
N : U25202UP2005PLC031 063 

Works : 2.5 Km. Manglore·Deoblnd Road, VIllage Mundet, Dlstt. Haridwar (U.K.) 
Mobile : 9719412661 + e·mall : sagarpulpandpaper@rediffmail.com 

REGD. OFFICE : 53, PHASE II, SURENDRA NAGAR, JANSATH ROAD, MUZAFFARNAGAR-251001 (U.P.) 
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Certificate No. 
Certificate Issued Date 

Account Reference 

Unique Doc. Reference 

Purchased by 

Description of Document 

Property D~scription 

Consideration Price (Rs.) 

First Party 

Second Party 

Stamp Duty Paid By 

Stamp Duty Amount(Rs.) 

11111111111111111111111111111111111111111111111111111 
IN·UK84492414081401X 

INDIA NON JUDICIAL 

Government of Uttarakhand 

• -Stamp 

IN-UK84492414081401X 

04-Apr-2025 05:13 PM 

NONACC (SV)I uk1217504/ ROORKEEI UK-HD 

SUBIN-UKUK121750476310780819310X 

SURAJ PLASTIC COMPANY 

Article 5 Agreement or Memorandum of an agreement 

NA 

0 
(Zero) 

SURAJ PLASTIC COMPANY 

SAGAR PULP AND PAPER MILLS 

SURAJ PLASTIC COMPANY 

100 
(One Hundred only) 

SAGAR PULP & PAPER MILLS • LTD. 

LTD 

KHASRA No. 114/1,2.5 MANGLOUR DEOBAND ROAD 
VILLAGE MUNDET PARGANA MANGLOUR, 

TESHIL ROORKEE HARIDWAR, {247656) UTTARAKHAND. 
GSTIN :- 05AAKCS2163H3ZC 

SUB- AGREEMENT FOR PLASTIC WASTE MATEJUAL DISPOSAL 

SAGAR PULP ANO PAPER ~ILLS LTD. M/s Suraj Plastic Co. 

\. )f. -~ ; ....... . ~~ 
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Dear Sir, 

We are Suraj Plastic Company leading provider of Plastic Waste Recycler services,th~lt is 

Industrial waste. 

SAGAR. PULP & PAPER MILLS. LTD. Second Party) will pay the agreement charges to S1lBAJ. 
PLASTIC COMPANTY. (First Party) for Used & Waste Plastic Treatment & Disposing hy SURAl 
PLASTIC COMPANTY; and collect the Used & Wastes Plac;tic as per SAGAR PliLP & PAPER MILLS 
LTD. (Second Par~) dispose of schedule, that according to Uttarakhand Environment Protection & 
Pollution Control Board Norms, that manifest certificate Form and End Use issue against tht' 
Material. which is store by SAGAR PULP & PAPER MILLS LTD. {Second Party) and That dispose of 
agreement for One Year and that is chargeable Agreement Between SAGAR PULP & I,APER MILLS 
LTD.& SURAl Pl.ASTIC COMPANIT. and some instruction given below. 

• SAGAR .PULP & PAPER MILLS LTD. (Second Party) shall be arranging the 
Facility for loading material p l a s t i c wastes. 

• As per contract Plastic. Waste Qty should be 08 to 10 tons/Per Month and 

tmnsportation charges also paid by SURAl PLASTIC COMPANY. 

• That Plastic Waste agreement Charges 200,000 /Per year Cheque No. 772161 

Ex GST paid by SAGAR PULP & PAPEK MILLS LTD. 

• SURAl PLASTIC COM PANTY. material dispos~ otT against of UKPCB & CPCI:l norms 

which is against of authorization and dispose off receipt which is provided hy facility 

that against of material Qty. 

• That Waste material Agreement charges payment term within 7 days. 

• That agreement effected from lst Apr 2025 and that valid till 31'l Mar 202(>. 

• That all legal activity will follow the all Safety & Security mles according to 

UKP(B & CPCB norms. 

• S~GAR PULP & PAPER MILLS LTD. breaks the Plastic Waste Agreement 

so they will infonn before one week by the Notice and they will provid£' the 

reason for that concern person of SURAl PLASTIC COM PANTY. 

1. SAGAR PULP & PAPER MILLS L TO. 

SAGAR PULP AND PAPER MILLS LlD; 
I _ . ..-

Authori{ed Sig!!,_a..,t)l~ 
~~ ..,..lJirector 

2. SURAl PLASTIC COMPANTY. 

M l~s. Surai~Prlastic Co. 

c~ . 
A'iiiiorized ~ature 

Prop. 

488



Details ofllld Party 

1.) Name and Address of the I : ~A~AR PULf 1£ PAPER MILLS LID. 
I KHASRA No. 114/l~.S MANGLOUR DEODAND 

Organization 
ROAD VILLAGE MUNDET PARGANA 
MANGLOUR., TESHIL ROORKF:E HARIDWAR, 
(147665) UTI ARAKHAND 

I 

2) Telephone No. : 9719412661 

3) Name, Phone No. & E·mail of Key I : sagarpulpandpaper@rediffmail.com 

Person for Contact Ani! Kumar 

-+--
KHASRA 4) Registered Office Address ' . No. I 14/1,2.5 MANGLOUR DEODAND 

I 

I 
ROAD MUNDET PARGANA MANGLOUR, TESHIL 

ROORKEE HARIDWAR, (247656) UTT ARAKHAND 
. 

5) Address for Raising Invoice 
I = 

KHASRA No. 11411,2.5 MANGLOUR DEODAND 

i ROAD MUNDET PARGANA MANGLOUR, TESHIL 

ROORKEE HARIDWAR, (247656) UTT ARAKHAND 

6) Nature of Business : Manufacturing of Kraft Paper & Poster Paper 
I 

7) Scale of Industry : Mediwn 

(Please provide applicable details as under) 

I ) 

2) 

PAN NO. (•) . AAKCS1163H 

GSTNO. (•). : 
05AAKCS2163H3ZC 

SAGAR PULP ANO PAPER MILLS LTD.' 
\. ~ 
~Director 

Prop. 
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1) Name and Address of the : SURAJ PLASTIC COMPANY 

Organization 
KHASRA N0.~360, MANGLORE LANDHORA 
ROAD . 

~ TEHSIL ROORKE , DISTT.-HARIDWAR (U.K.) 
I . 

2) ~'elephone No. 7017815846,8445561846 

3) Name, Phone-No. & E-mail of Key : ! Shahrakuh Khan 
I 
i Person for Contact I surajplasticwutemanagementco.@gmail.com 

4) Registered Office Address : KHASRA N0.-360, MANGLORE LANDHORA 
ROAD TEHSIL ROORKE. DISTT.-HARIDWAR 
(U.K.) 247667 

5) Address for Raising Invoice : KHASRA N0.-360, MANGLORE LANDHORA 
ROAD TEHSIL ROORKE , DISTT.-HARIDWAR 
(U.K.) 247667 

. 
--

6) Nature of Business : Recycle of Plastic Waste 

7) Scale of Industry Small 

(Please provide applicable details as under) 

I) PAN NO.(•) : DHKPK0069R 

2) GSTNO. (•) : 05DHKPK0069R2ZR 

SAGAR PULPANO PAPER MILLS LTD.· 

~~irt~ 
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M/s s\irtij'•tatbetW:.Co. 
Mr. SHAHRlJKH KHAN PrOJp" 0 1-04-:!025 - ---··· ~~-·-----. 

In tht: presenct: of: Signature 
Prop-. 

Date of Ext:cution 

Signature of Witness I. (Name of Witness 1) 

1. <;:.,.~ _ 

Signature of Witness 2. (Name of Witness .:n 

SIGN.ED AND D.El.IVERED tin and on hehalfuf 

SAGAR PULP & PAPER MiLLS LTO., by the hand of its Director. 

. SAGAR PULP ANO PAPER MILLS LTD.' 
Mr. Ani! Kumar ~-.... ~ "t.t__· 

. -- o,rector 
In the presence of: / Signature Date of l:xecution 

(Name of Witness l) 

• 
2.~~ 
Signature of Witness 2. (Name of Witness 2) 

491



Lm pnb P':'n)Ob notional bonk 
iflf\i~ 1'lhn m:. '.1~~-l'R (\'J.ll.) 

~ m<Jl;!l'l rR ~ PAYABLE AT ALL BRANCHE 

I o I"' I o I41Jtlo 1~ lsi 
ODMMYYYY South Bhopa Road, MUZAFFARNAGAR (UP)· 251001 

~~.;.,.,.•. RfP~/~EFT IFS Code : PUNB0372000 

~AC£"-'1;...,_ t:Rru.Uc. _ (b~1 --- __ _ _lR ~ ;$J 0~ B~~REA 

1 ¥'J!RUPJ;t;.~ lf'l&!f.l lot /Ji.,_ -~ ~j;g ~Un<t""~ j ~-
~~ • 3fGT ~ ~ I ~~ ,0 , 600 ~ ~ 

I&.;. :c"'"""'..;.;'N«.;;..~o.A..I_2~s~1~4~o_o-_a~7.....,o_·-~_o_-o_-.... ::1=1=3=~1-~""':~~~-T-AJ-c -~._. _ ____,Q,..._-.{-,-___,..~r -~,~PULP AND PAPER MlllsuMrrEo ! 
1.

. -~ ~X-- i 
~~ tUM Authorised Sianatory(ies) 

5VXI9~/~ PTeue SIQ<IIIXJie 

' 
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I 
I 
I 

... --·--- ··--- ·- -- --

fiNNcxuRc_: Jf&j~ 

, K.UNANDiNi REFINERY GiiMi~D 
l ~ (~ _) 433, Paiga Nagari (Nagariya Bhagat). 
~, AGReeWI-Meerganj, Distt- Boreilly (243504) 

This Agreement made on this 23"' Day of May 2025 at Harfdwar, Uttarakhand 

BETWEEN 

M/s K. Nandinl Refinery Ltd., a company registered under the Company Act 1956, that made on 
2013, having registered office at Plot No. 433, Pega Nagrl, Urg Nagarla Bhagat, The. - Meerganj, Mini 
Bypass Road, Bareilly U.P.-243003. · · ' · · 

And with engineered common facility at Plot No. 433, Pega Nagri, Urg Nagaria Bhagat, The. - W.aerganj, Mini 
BypasS Road, Bareilly U.P.-243003., duly authorized by the Uttar Pradesh Pollution Control Board and having 
another authorization from Uttarakhand Pollution Control Board. 

Uttar Pradesh Control Board provided treat & store and dispose of hazardous waste Used Oil & Waste Oil 
and Empty Hazardous Barrels at site 6/1, Hetamdandi, Amaria, Pillbhlt, Uttar Pradesh 262121, Uttarakhand 
EnVIronment & PoHution Control Board provided collection and transportation authorization under the 
Environment Protection Act, 1986 {For short the 'Act') and the hazardous and other waste (Management, 
Handling & Trans Boundary Movement} rules 2016, as amended from time to time, represented by it 
Director/Partner, as the case may be hereinafter called as "FIRST PART" which expression shall, unless 
repugnant to the context or meaning thereof, be deemed to mean and Includes its successors, nominees and 
assigns of the Second Part. 

AND 

Mls Sagar Pulp and Paper Mills Limited having its office &, manufacturing unit Khasra No. 1411 , 2.5 KAI 
Mlnglour Deoband Road, Village Munder, Harfdwar, Uttarakhand hereinafter called as "SECOND PART" which 
expression shall, unless repugnant to lhe context or meaning thereof, be deemed to mean and includes its 
su~ssors, nominees and assigns of lhe First Part. 

Whereas the Second part is engaged In manufacturing Industry and lhat process/activities different lypes of 
~as\es including hazardous waste are generated as per annexure to lhls aClreement. 
And whereas the second part desires that the hazardous waste, ~1rici' !)Emerated at its production unit 
menUoned above, to be lifted, transported, treated, stored and disposed of by utilizing the services of First 
Part, as per the pollution control board authorization (llsl of hazardous wastes and their tentative quantity 
which would be generated at the Second Part's plant located as above menUoned is enclosed herewith 
marked In annexure). 

And whereas the First Part has repre~enled and assured the Second Part that its facflltles In KanpurJPillbhit 
are duly authorized by the concerned stale pollution control boards and further capable of handling the 
hazardous wasta generated at the second part's premises. 

U;GA~ rULP t~ND ~PER II.ILLS I.TO. 

. ~~~ 
Direc t·~! 

I<.Nund~tefhw· , ,,~~d . 

Authorisel' 

~ 8938010937, 8474914940 lEI k.nandlnlreflnerles@gmall.com 
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And whereas the Second part has agreed to avail the services of First part for treating the hazardous wastes 
of its above mentioned named facilities. 

Now, therefore, those present witnessed and It Is hereby declared and agreed by and between the 
parties as follows: 

1. The scope of the services to be providM by the First Part Is limited to lift, transport, treat, store and dispose 
of hazardous waste of Second Part as the guidelines prescribed by Pollution control board or Second Part 
can also send HW to First parfs plant directly at Its own cost. 

2. First Part on receipt of written infonnation from Second Part will plan and schedule lifting logistics of the 
hazardous waste from the premises of Second Part within 7 (Seven) working days of receipt of such 
Information. Second Part shall ensure that hazardous waste must be packed in proper & leak proof bags or 
polythene bags or containers for safe transportation. 

3. First Part shall at all times comply with all the provisions of hazardous waste (Management Handling & 
Tranboundary Movement) rules 2016, as amended from time to time framed by MoEF/CPCB. 
4. First Part shall indemnify and keep indemnified Second Part from all losses, damages and third party 

claims after taking out HW from the premises of the Second Part in case of non--compliance of statutory 
noims on the part of First Part. 

5. ~nd part shall keep ready the haZ:aidous waste as per the mandate given to First part for collection. as 
it is a common facility catering to diverse wastes. 
First Part shall follow Ministry of Environment & Forest, Central Pollution Control Board and State Pollution 
Control Board guidelines, future amendments and latest disposal technologies. 

6. ·~nd Part shall ensure that the above hazardous waste must be packed In proper containers/bags so as 
to prevent any damage/spillage of the material during transit to First Part's factory. Containers/bags arranged 
by the Second Part shall be of Metallic/PVC/leak proof bags and kept at the storage place under cover. 
Containers/bags weight will also be added in the weight of the material and these are not on 
returnable basis. 

7. First Part will provide labor and special material handling equipments free of cost to lift and load the 
containers at \he Second Part's premises, In the vehicles for the transportation. 

8. ,Second Part has mandatory obligations to provide· the entire process detail which leads to generation of 
hazardous waste and its tentative quantity per month or year to First part for the purpose of determining the 
waste characteristics and to decide parameters for comprehensive analysis and process for disposal. 
However H is specifically agreed between the parties that the process details provided by Second Part shall 

be kept confidential and the First part shall not disclose It to any third party without the Flrnt part's prior written 
co~sent. This clause shall survive termination for a period of two years after the determination of this 
agfe9rnent for any reason whatsoever. 

' 

K.Nandini Re{inery L tc.!. 
~t Pnge2 

Authorised Sigr · · · · 
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9.. ~lf Second Part provide$ nny false lnfom\8\lonld&eloratlons or withholds lnfonnnllon In rolntlon to tho 
pro\\sloos of tw:ardous waste nd&s and I or E-wasto rulos any ttmo during tho torm of this ogroomonl. oil 
ctwges of hazardous waste dumg trnnsporta\lon, hondllng, trontmont nnd dlsposnllncludlng post disposal 
peOOd shall remal1\ wsted at tho MSponslblll\¥ of Socond Part. 

10.. Second Part shaM make the payment for wosto monagomont soNicG to First Port nnd ~wrso os por 
the user charges Md other tem\S nnd conditions os por tho pnymont torms ouUinod In nnnoxuro. 
11. Se<:ood psrt Is responsible to segregal'&lstorolaccumulnmnlllllond tho hnzordous wnsto In tho contalnor 
prowted by tho Second part In o noot and proper monnor ond so olso. Tho contolnor oroo should bo 
SCC6SSible to Ftrst Part's vehicle, to con\&· and Ill\ lho woslo. Tho tmnsportor I First port rosorvos tho right to 
reject b'fting of hazardous wast& spilled over tho ground ond contnlnor whoso oxterlors oro spollod by 
hazardous waste spillage due to leakage. 

12. If First Part's Yehicl& Is sent back without giving the hSlardous waste even after being requisitioned by 
Satond Part the second part will have to pay actual tronsport charges payoola to First Pnrt for a minimum 
toad of S.S MT. 

13. Second part at aU times comply with aU the provisions of the acls and rules from Umo to Ume In force and 
the guidelines issued from time to Hme regarding handllf\9 of waste Involving the collecllon, storage, 
transportation and delivery thereof and shall without prejudice to the generality of the foregoing, also comply 
\Wh an environmental protection laws, safety laws and regulation from time to time In force and the rules, 
regulations and notifications made or Issued there under from Ume to time. In the event of the Second Part 
commiltif\9 any breach of the tenns of this clause of agreemen~ Second part shall Indemnify and keep 
indemnified First Part from and agalns~ .all claims, payments, costs and actions of whatsoever nature brought 
against or sustained or Incurred by First Part arising from or as a result of such breach committed by Second 
Part In that behalf subject to the same being proved. 

14. Each Part shall indemnify and keep Indemnified the other part at all times from and against all actions, 
sutts. proceedings, claims, third party claims, costs, payments and expenses of whatsoever nature made or 
suffered or incurred by other part whether by reason of or by virtue of non-performance or non-observance or 
noncompliance by either part of any terms and conditions of this agreement or of ·the oct. the rules and the 
guijelines. 

IT \S MEREBY FURTHER AGREED BY AND BElWEEN THE PARTIES AS UNDER 

15. This Agreement Is valid from the date of signing of this agreement and upto 30111 April2026. 

16. tr aU the terms and conditions as per the clauses of this agreement are adhel\ld to by second part. It wil\ 
be First Part's responsibility to lift, transphlt. treat and'dlspose of the h828rdous wastes generated by second 
part in accordance with prevailing Govt. rules and second part shall not have any liability whatsoever In this 
regard. 

17. Second Part shall exclusively use First part's services during the period of this contract to dlspose all 
get~erated hazardous waste at agreed prices, while the agreement Is In force. First Part must legally and 

Pngll3 

,, .,, 11 ttini R~h,e 1 _; Ltd. 

~J 
Authorised·· '' \t•'ry 

'I CamScanner 
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safely. treat, dispose hazardous waste of second part during the agreed period as per the rate agreed while 
this contract is in force and payments made as per agreement terms. 

18. The main mode of final disposal of HW shall be Incineration /land filling and ash would be cemented and 
land fiDed. The mode of disposal is dependent on the hazardous wastes characteristics and second part shall 
not have any liability whatsoever in this regard. 

19. The user charges are subject to annual revision on the basis of Govt. of India wholesale Price Index 
(WPI), Commodities Index -All India and once a quarter In the event of escalation of fuel costs and on major 
price escalations, escalation of fuel cost viz. power tariff, change In disposal technologies/method, wages hike 
etc. to name a few, for the purpose of ~calation in fuel cost 30% of freight rate will be considered as fuel 
element of the cost. · · · 

20. R~t Part reserves the right to cancel this agreement if Second Part fails/refuses to pay the bills/dues as 
per the payment terms applicable to the second part as mentioned in annexure. 
A notice period of maximum 15 days will be allowed from the date of submission of invoice. If Second part 
tail's to pay In settlement of the invoice, Second part shall be liable to pay Interest @ 20% per annum. 
21. Hazardous wastes that require other alternate destruction technologies shall be handled at first part's 
facility. However the prices for such treatment technologies shall be determined on a case to case basis on 
their characterisUcs. 

22. This agreement shall be deemed to represent the entire agreement between the parties hereto regarding 
the subject matter hereof and shall supersede, cancel and replace any and all prior agreements or 
arr,angements, if any, in this behalf, signed/entered into by and between the parties hereto. 

23: This agreement is on principal to principal basis and nothing contained herein shall be deemed to 
constitute a partnership, joint venture or agency by and between the parties hereto. 

24: This agreement may be modifred or amended only by writing, duly executed by or on behalf of the parties 
hereto. 

25. Any terms and conditions of this agreement may be waived at any time by the party that is entitled to the 
benefit thereof. Such waiver must be in writing and must be executed by an authorized officer of such party. A 
waiver on one occasion wlll not be deemed to be a waiver of the same kin4 on another occasion or for any 
other breach or non-fulfillment on a future occasion. 

26:. If any provision of this agreement is held to be illegal, invalid or unenforceable under any present or future 
law, such provision shall be deemed terminable and the remaining parts and provisions of this agreement 
shall remain in full force and effect 

21: Either part shall have the right to terminate this agreement upon giving 30 days written notice to the other 
part with a reasonable cause. 

K.Nandini ~efiner. 

0
):., Pnge4 

Authorised S 
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28. It is clearty and expressly understood by and between the parties that the activity of lifting, transportation, 
treatment. storage and disposal of hazardous wastes is an independent contract and it does not come within 
lhf! purview of the Second Part's manufacturing and selling activities. 

It is also clear1y understood and confinned by and between the parties that this agreement is for perfonnance 
of wor1t and not for supply of labour. 

29. Nothing contained in these terms and conditions shall be construed as creating any relationship either 
direct or indirect of employer and employee between the Second part and the persons engaged by First Part. 
The second part shall have no liability towards such persons and such persons will not have any dalm 
whatsoever against the Second part for salary, wages, provident fund, gratuity, retrenchment compensation 
or any other compensation for accident or death or any other claim whatsoever . . .. . 
30. Any dispute arising out of any clause or clauses of this agreement and the contents of the annexure 
hereto between Second Part and First Part shall be referred to an Arbitrator of repute by second part The 
arbitration shall be conducted in accordance with the provisions of the arbitration and conciliation act, 1996 
wilh amendment thereof. The arbitration proceedings shall be conducted in English and shall take place at 
Uttar Pradesh, India. The arbitral award, including interim awards, if any, shall be final and binding upon both 
pafties. 

This agreement Is signed on this 23111 Day of May 2025 at Harldwar- Uttarakhand 

Mls 'K. Nandini Refinery -, Ltd. 

••..• ~Auu1ni Refinery Ltrl . 

B "Is ulh · rl ~l 
Y 1 .A'utWlfFr:·~~rylalO ry 

(First Part) 

Sagar Pufp and··Pap·er Mills limited 

SAGAR PUL? AND PAPER MILLS l\0. 
~ .~~ 
~ Director 

By its authorized signatory 

(Second Part) 

Pnge5 
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.. . 
ANNEXURE 

Waste Management & Handling Service Charges 

This annexure Is in conjunction with agreement signed between FIRST PART and SECOND PART on Date 
23i'dof May, 2025 

Category- Recycling I Re-refinlng 

Second Part will have to pay the following charges for the waste material collectlon & Disposal to First Part 

One Form 10 Issue against 
Year of Waste 

TERMS & CONDITIONS 

· ../ That Agreement effected from 23rd May 2025 and that valid till 22nd May 2026 • 

., If Used Oil Disposal Qty is 3 Barrel {630 Utter) so that M/s K.Nandlnl Refinery 
Pvt ltd paid charges for same, which Is 3500/Per Barrel Ex GST 18% . 

./ That agreement concern of Dispose off Hazardous Used Oil 1 Waste Oil • 

., After treatment of hazardous waste material FIRST PART will issue a recycling 
manifest (Form 10) to SECOND PART within 7 business days 

./ Material will be disposed of as per the CBPC & SPCB norms of every 90 days 
scheduled. . . ~ . 

./ After recycling/refining FIRST PART disposes of the residue and sludge to their 
TSDF named M/s Ramky Envlro, Kanpur (U.P.) as a lifetime membership 
agreement 

Sagar Pulp and Paper Mills Limited 
·~\,.,. \PER ~~ILl s I ;~ 

~Ji\JAH PuLr A,~o PAPER MILls LTD. ' ' · .. .. · 

(SecondPa~~ ~r 
_ ~ D1rectot 

Pnge6 
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BEFORE TIIE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELI-II 

(OI'iginnl Application No. 1243 of2024) 

IN TIIE MATTER OF: 
Manu Rathi & Anr. . .... Applicant 

VEWSUS 

State ofUttaraldtand & Ors. . .... Respondents 

KNOW ALL to whom those present shall come that I, Anil Kumar aged about 65 years S/o Sh. 
Suganchand, director ofM/s Sagar Pulp & Paper Mills Ltd. having its Unit at: Khasra No.- 14/1,2.5 KM 
Stone Mangalore - Deoband Road, Village - Mundet, Roorkee, District - Haridwar, Uttarakhand (the 
Respondent No.8 herein) do hereby appoint:-

ANUBHAV ANAND ARON, ABHINAV ANAND (Advocates) 
A-901, Apex Golf Avenue, Sector-1, Greater Naida West, U.P.- 201 306 

Mob: 9811764256; 9582416~70; E-mail: abhinav.legal@gmail.com 

(Hereinafter called the Advocate) to be my/our Advocate in the above noted case authorize him:-
• To act, appear and plead in the above noted case in this Tribunal/Court or in any other Tribunal/Court 

in which the same may be tried or heard and also in the appellate Court including the High Court 
subject to payment of fees. separately for each Court by me/us. 

• To sign, file, verify and present pleadings, appeals cross-objections or petitions for execution review, 
revision, withdraw, compromise or other petitions or affidavits or other documents as may be deemed 
necessary or proper for the prosecution of the said case in all its stages subject to payment of fees for 
each stage. 

• To file and take back documents, to admit and/or deny the documents of the opposite party. 
• To withdraw or. compromise the said case or submit to arbitration any differences or disputes that 

may arise touching or in any manner relating to the said case. 
• To take execution proceedings. 
• The deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all other acts 

and things which may be necessary to be done for the progress and ~n the course of the prosecution of 
the said case. 

• To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and 
authority hereby conferred upon the Advocate whenever he may think fit to do so and sign, the power 
of attorney on our behalf. 

• And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his 
substitute in the matter as my/our own acts, as if done by me/us to all intents and purposes. 

• And I/We undertake thatl/We or my/our duly authorized agent would appea~ in court on all hearings 
and will inform the Advocate for appearance when the case is called. 

• And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the 
result of the said case. The adjournment costs whenever ordered by the Court shall be of the 
Advocate, which he shall receive and retain for himself. 

• And I/We undersigned do hereby agree that in the event of the whole or part of the fee agreed by 
me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the 
prosecution of the said case until the same is paid up. The fee settled is only for the above case and 
above Court. I /We hereby agree that once the fees are paid, I/We will not be entitled for the refund 
of the same in any case whatsoever and if the case prolongs for more than 3 years the original fee 
shall be paid again by me/us. 

IN WITNESS WHEREOF I/we do hereunto ~t~our hand to these presents the contents of which 
have been understood by me/us on thi~s day of~ 2025. 
Accepte subject to the terms oft e ees TEO 

,# SAGAR PULP & PAPER M\LLS UM\ 
'-+~~ 

\. .. "~ 
~ Director ANU AHV ANAND ARON & ABH V ANAND 

(D/1848/2003) (D/762/2007) 
(Advocates) Client 
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Reply/Responce filed by Respondent no. Respondent no.8
1 message

Kaushal Sharma <kaushal90.legal@gmail.com> Tue, 23 Sept, 2025 at 4:38 pm
To: officevivekgupta@gmail.com <officevivekgupta@gmail.com>, mpr@doiuk.org <mpr@doiuk.org>, msukpcb@yahoo.com, secy-
moef@nic.in

Sir,
Kindly find the Pdf copy of Reply/Responce filed by Sagar pulp & paper mills ltd. In O.A no.1243/2024.
Regards 
Kaushal Sharma
C/O Abhinav Anand Advocate

Manu Rathi & Anr.-2.pdf
4.6 MB

500

MAIN
Typewritten Text
58



